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Sir, I lay the Bill on the Table,

(
MOTION RE REPORT OF COMMIT- |
TEE OF PRIVILEGES

Surimarr VIOLET ALVA (Mysore):
Sir, 1 beg to move:

“That the Fifth Report of the
Committee of Privileges pregented
to the Rajya Sabha on the 16th
December, 1963, be taken intg con-
sideration.”

Sir, in the report that I presented
to this House yesterday, it was tﬂtated
that the privilege matter involved cer-
tain lega] ‘issues. 1 would thérefore
like to apprise the House of the posi-
tion before asking for longer t?me to
present the final report. The Imatter
arises out of statements contaihed in
an affidavit filed in connection lt;i‘ch a
contempt application pending Ibefore
the Bombay High Court. It hds not
been possible for us to ascertaiz\ as to
when the application would be dis-
posed of in the Bombay Highi Court
and therefore a preliminary | report
Wag presented and we askeh the
House to give us more time to pre-
sent the final report.

.The question was put and the mo-
tion was adopted. ‘

SariMarr VIOLET ALVA: I move:

“That the House agrees with the
recommendation contained | in the
Report”,

The question was put a;@d the
|

motion was adopted. |
\‘

J
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Mgr. CHAIRMAN: We shall now
take up the discussion on the Report
of the Commissjioner for Linguistie
Minorities. The Minister had com-
pleted his speech yesterday. Now any
Member desiring to speak can do so.

Sur: P. N, SAPRU (Uttar Pradesh):
Mr. Chairman, I would iike to con-
gratulate the Commissioner for Lin-
guistic Minorities on his Report. It is
a comprehensive docum=nt and the
most valuable parts of the document
are the appendices attached to it. 1
feel that he has placed before us the
constitutional issues involved in re-
gard to this question of iinguistic min-
orities~in a very able manner and it is
unnecessary for me, therefore to go
into the constitutional issues raised by
the existence of these linguistic minori-
ties. I would like to confine my re-
marks to a few points relating to &
language which is the common inheri-
tance of Hindus and Muslims; Chris-
tians and Anglo-Indians have also
contributed to it. It is an Indian
language. It is not a foreign language.
It is not the language of Pakistan.
It is a language of India. It grew up
round about the town of Delhi, and
therefore, it is permissible for us to
have some enthusiasm and some love
for this language, for this common
heritage. Sir, the Repot shows that
there are Governments which have
taken a liberal view of their cbli-
gations towardg this language, I
mean Urdu. I would like to mentijon
Andhra Pradesh. I think Kerala has
a good record and so has for that
matter, Bihar. But I must confess
that T am not entirely satisfied with
the position that this language occupies
in my own State of Uttar Pradesh,
and the Commissioner in restrained
language has drawn attention to some
acts of omission on the part of the
Government of Uttar Pradesh with
regard to this language.

Sir, one of the points that I would
like to make is this. The Chief Minis-
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ters’ Conference has suggeseted that
for recruitment to the Siale Services
the lack of knowledge of Hindi should
be no bar and thuat proficiency tests
in English and Hindi should be held
after the competition 15 held and dur-
g the period of probation. But for
ane reason or the other, Uttar Pradesh
Government has not yet carried out
this recommendation. We are told
that this recommendation is under the
consideration ot the U.P. Government.
We do not know how long that period
of waiting is to be,

{TaE Drpury CHAIRMAX in the Chairl

Next I would like {0 say a few words
about the three-language formula.
Thig three-language formula may be
all right, though [ am one of those
who see no reason why there should
not be a four-language formula., In
European countries, students have
to acquaint themselves with Latin,
Greek, French and German.  Most
of the candidates who reach up to the
higher secondary stage are acquainted
with these languages. Y do not think
it will be a burden for our students
to have even four languages. But now
let us take this three-language for-
mula. The three-language formula
meansg that the student must know
his mother-tongue; he must know
his regional language, he must know
a modern Indian language, and he
must know Hindi. Now, the regional
language in U.P. is Hindi, and so far
as a modern Indian language is con-
cerned, Sanskrit has also been includ-
ed among the modern Indian languages
according to the directicn of the
Director of Education. So far as the
Prime Minister is concerned, he stated
in a speech which he made some time
back that Sanskrit would not be in-
cluded among modern Indian langu-
ages. I am one of those who have
got a great regard for classical langu-
ages. T think no education can be
complete without a knowledge of the
humanities and humanities mean the
study of the classics. Sanskrit ig not
the only classical language in India.
There are other classical languages
also which have a claim. There s
Persian. There is Arabie, and 1 do not
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see any reason why we should not get
acquajnted with Greek, or Latin or
Heprew. But Sanskrit, of course, I
know would play a very great part.
According to the policy followed by
the U.P. Government, the classical
language is to be Sanskrit, unless the
parents wish otherwise. But there is
to be no special arrangemeni for any
other language. If they want to sub-
stitute some other language for Sans-
krit, then they must be content with
the existing staff. This practically
rules out any other language, and it
places Urdu also in a specially diffi-
cult position. In Azamgarh, thig rule
hag been made compulsory and it
workg hardship on those Hindug and
Muslims there, because Hindug toe
would like to get acquainted with the
cultura of the Arab world or the
Iranian world. It places the Hindus
and Muslims at a disadvantage.
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Another recommendation of the
Chiet Ministers’ Conference wag that
there should be provision at the Pri-
mary stage for the tegching of the
mother tongue. The directive on this
point wasquoted by Mr. Hajarnavis.
The rule suggested by the Stateg Re-
organisation Commission was that
there should be provision for a langu-
age other than the regional language
or Hindi, where there are more than
40 students in a schoo} or 10 students
in a class. In Azamgarh, for example,
there is a sizeable Muslim population
and as far as I have been able to see,
there i3 not a single Urdu teacher.
Moreover, the effor: has been to con-
fine the operation of this rule district-
wise, There are few districts where
Urdu ig the language—Moradabad,
Bijnor, Muzaffarnagar, Bulandslahar
and Rampur. There the position is all
right. But there are other large towns
and small towns where there iz no
provision for any Urdu teacher and
it is expected that if Urdu is to be
taught, it will be taught by one of the
teachers already in employment. This
practically rules out Urdu a'together
and it places the parents of those who
want their children to read Urdu at a
disadvantage. Recommendationas have
been made by the Kirpalani Commit-
tes that encouragement should be given



3755  Motion regarding
Report of Commissioner

10 maqtabs and old institutions like the
patshula and we should like to know
what is being done 1n regard to that.
Though the Chief Ministers were not
n favour of if, my view is that the
district-wise formula iv not quite just
to the minorities and I think we should
take the tehsil as the unit and, there-
fore, provision should be made for
the teaching of Urdu at the Primary
stage in tehsils where tiere is a size-
able proportion of Urdu-speaking
population, A suggestion which was
made in the Fourth Repoit of the Com-
missioner for Linguistic minorities was
that in order to be ablie to know whe-
ther the number forty in a school or ten
in a class would be forthcoming or
not, a register should be opened ,but
no step hag yet been taken to fulfii
this requirement. Therefore, 1 think
it would not be incorrect to say that
Urdu has been receiving a little more
than stepmotherly treatment and it is
not right, it is not just that in a secu-
lar State like ours there should be any
feeling of discrimination against a
Janguage which i3 the common
inheritance of both Hindus and Mus-
iims and Christians and Anglo-Indians.

I remember Madam, an incident that
took place in the United Nationg and
1 wil] just relate that. In 1954, I hap-
pened to be in the United States in
connection with the sessicn of the
General Assembly and ] wag talking
to a friend from Pakistan in Urdu
and an American gentleman sitting
next to us asked us, what language we
were talking to which the Pakistani
gentleman said “Urdu” and compli-
mented me on my excellent Urdu. I
told him that I weuld have appreciat-
ed this compliment had it come from
one whose language was Urdu berause
he was a gentleman from Maharashtra
who had migrated te Pakistan and his
Trdu was poor. I would have appre-
ciated this compliment had it come
from one whose language was Urdu.
It is my language and, therefore, if I
¢peak it fairly correctly, 1 can take
- no credit for doing so.

Sgrt N M. ANWAR (Madras): I
think, Madam, it is the unique beauty
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of Urdu that even those who do not

understand it appreciate it most.

SHRI M. RUTHNASWAMY
(Madras): Even those who speak it
badly,

Suar1 P, N, SAPRU: I am not so
poetic as my hon, friend, Mr. Anwar
and poetry and myself are farther
from each other.

Another rule which, I think works
hardship on the Urdu-speaking popu-
lation is this. For exaulmnationg conuec-
ted with the Uttar Pradesh Civil Ser-
vice and other combined examinations
~—Mr. Nafisul Husan will correct me if
I am wrong—you can answer your
paperg either in English or Hindi
Urdu is not recognised for that pur-
pose, and not only that, you have to
offer Hindi ag a compulsory subject at
that stage. Now, I quite appreciate that
the position of Hindi is somewhat
unique in the sense that it js going
to be the link language of the future
and those who enter our services
should have a fair knowledge of Hindi
but we used to have in the old days,
in the British days, a civil servant who
used to come to this country without
any knowledge of the Indian languages
used to be posted to Uttar Pradesh
and he used to learn in a few months
Urdu or Hindi and it was at the stage
when his probation period was about
te end that he was required to pass an
examination in Urdu or Hindi and ob-
tain a certificate of merit in the parti-
cular language, I think, Madam, the
proper thing is not to insist that candi-
dates must have a knowledge of Hindi
at the time of their examinations. The
proper thing is to insist that they
should have a knowledge of Hindi
before they are actually confirmed.

I would also like, Madam, in this
connection, to refer to a language
which is not included in the Fighth
Schedule but which is importans,
having regard to the fact that owing
to circumstances over which they had
uo control, many Sindhis have had
to migrate to Uttar Pradesh and other
States. There is no provision, hardly
anv provision, for the teaching of
Sindhi in our schools and Sindhl
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parents have a legitimate grievance in
this matter. I hope, Madam, thig will
be looked into. The position of Sindhi
is very much like that of the Nepali
language, We know that Nepali is not
one of the languages included in the
Eighth Schedule but I think some
special arrangements have been made
for this language in some discricts
where there is a sizeable Nepali-speak-
in population.
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Then Madam, I would like to say
a word or two about tribal education.
One of the difficulties connected with
education of these tribal languages is
that they have no script of their own.

You can use the Devanagari script
for teaching them the tribal languages
or you can use the Roman script for
that purpose. In this matter I think,
we have to be liberal-minded. We must
consult in this matter the wishes of
the tribal people themselves. It may
be easier for them-—some of them
would like to go beyond the secon-
dary stage, to the university stage—to
learn one alphabet. The greatest diffi-
culty in learning a language is not the
language itself; the grzatest difficulty
in learning a language is the alphabet
and it may be that the Roman script
has been rather summarily ruled out

- for purposes of educating th e tribal
people.

So far as Urdu is concerned, in our
province at one time many documents
or most of the documents of a legal
character used to be written in Urdu.
That is not the case now: but it should
ba possible—and I think it is possible
under the existing conditions—for peti-
tions to be presented in Urdu and
there. should be special arrangements
to help the litigants for this to be done.

I should like to say, just before I
conclude a word against domiciliary
restrictions on the employment of
people in varioug States. It is the
proud beast of our Constitution that
there iz no dual citizenship. In the
United States as we know there is
dual citizenship but here there is nc
dual citizenship and therefore there
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should be no domiciliary restrictioa.
But the States have got over this by
using the language as the means of
restricting the admission of persons
who do not belong to the State into
their services, This is contrary to the
spirit of the Constitution and it should
be resisted strongly by the Cenitre.

With these remarks of a casua] natu-
re I should like to express once again
my appreciation of the excellent work
which characterises the Report of the
Commissioner for Linguistic Minori-
ties. It is a thorough Report, a report
to which he has given thought and
we are indebted fo him for presenting
a true picture of things ag they are in
the country. .

Sart D. B. DESAI (Maharashtra):
First I must express my gratefulness
to the Government that this Report has
reached and has been taken up
for discussion this year because last
year we could not discussthis Report.
Seven years after reorganisation we
can definitely say that the plight of
the linguistic minorities in the coun-
try has not improved to any ascertain-
able extent. Firstly I should say that
the problem of the linguistic minori-
ties has been created by the reorgani-
sation of the Statos especially in the
southern States, Madhya Pradesh,
Orissa, Maharashtra, Gujarat, Andhra
Pradesh, Kerala and Madras. There
are two types of linguistic minorities.
In every State there are bound to be
certain linguistic minorities because
from time immemorial certain people
have gone for their business to diff-
erent places. They have gone there
for service and in the course of history
they have been, say, absorbed in the
local population. The other type is
the minorities that have been created
as a result of the reorganisation of the
States and these minorities residing on
the common borders of the Stateg have
a very peculiar problem. Of course
these minorities could have been re-
duced by a correction of the boundar-
ies but that is not the subject for dis-
cussion now, But I may say that the
majoritieg in the particular areas have
been turned into minorities in the vast
unilingual States. Madam, as we can
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country which has a population which
can be called completely unilinghal.
According to the States Reorganisation
Commission if in a State 70 per cent.
of the population speak one lang\%z‘alge
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then it should be called a unilingual
State. Now, none of the States in|the
country can be called unilingual 'but
one thing is quite clear that all the
States have been formed on the Hasis
of language and therefore it is quite
likely, and it is also a reality, T:hat
almost all the States are making
efforts to make their regional langu-
age as the official language of the
State.

In Mysore recently the State Go-
vernment has declared that Kanpada
is to be the official language of the
State. In Madras Tamil is going to
be the official language; in Anghra
Telgu and so also in Maharas}htra
and Gujarat. The regional languages
are going to be the official languages
of the States. So the first proplem
is whether the interests of the mino-
rities will be safeguarded in the
various States in the matter of offi-
cial use of their language. I ﬁ:ome
from Belgaum and so I can eak
with first-hand information and in-
form the House that here we are
faced with a very peculiar hurdle.
The State of Mysore is trying to Kan-
nadise the entire population on the
borders. I will quote an instance.
In 1905 the first Kannada officer came
to Belgaum as a District Colléctor.
By the first stroke he ordered that
the land records of the city of Bel-
gaum shall be in Kannada. Since
then the land records are kept in
Kannada. The Kannada-speaking
population which was 8 per cemt. in
Belgaum city in 1905 is now 23 per
cent, and according to the 1961 Cen-
sus it might be about 25 per cent.
This ia the sort of instance to ishow
how the official State policy can be
used to liquidate the linguistic mino-
rities. Formerly it was one single
officer. The former Government of
Bombay was not a linguistic State
with Marathi, Kannada or Gujarati.
So it could not correct this position
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but now with the official policy of the
State we can see that Kannadisation
is 2-ing on by leaps and bounds.

Sarr M. GOVINDA REDDY:
(Mysore): What about the schools?

Surr D. B. DESAI: 1 will give you
all the details and the other facts
also. What I want to emphasize
here is, seven years after reorganisa-
tion can we say that the difficulties
of the linguistic minorities have been
reduced? I am certainly of the opi-
nion that they have not been reduced.
On the contrary, the plight of the lin-
guistic minorities has increased,
especially in Mysore State. It is very
difficult for the linguistic minorities
to continue their language, continue
their education, continue their exis-
tence, their life in the State, as we are
experiencing in the present condi-
tions. I may say that the Commis-
sioner for Linguistic Minorities, who
is appointed under the Constitution,
is supposed to investigate it. “It
shall be the duty of the Special Officer
to investigate all matters relating to
the safeguards provided for linguistic
minorities under the Constitution and
report to the President upon those
matters at such intervals as the
President may direct” 1 want to
know from the Government what
procedure, what method of investi-
gation has been followed by the Com-
missioner, whether the Commissioner
has visited any linguistic minority
area in the country or whether the
Commissioner has forwarded the let-
ters of complaints received by him
from various minority organisations
and minority people.

SHRT M. GOVINDA REDDY: May I
interrupt the hon. Member for just a
minute? A complaint was received
from the Maharashtrians in Belgaum
regarding a school. The Commission-
er has gone into it at great length and
he has supported with facts and figur-
es that there is no discrimination
against Marathi. -
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Surr D. B, DESAI: I will just give
trom the Commissioner’s Report evi-
dence for the discrimination. The
last Commissioner, Mr. Malik, had
been to Bangalore and a number of
States. My point is whether the Com-~
missioner has actually visited the
areas of minorities, We can find that
he has not. Even the new Commis-
sioner, Mr, Chanda, had announced
his programme to visit Belgaum, but
subsequently it turned out that he
had cancelled his programme. We do
not know why. On the contrary, we
got information that the Mysore Go-
vernment did not provide any faci-
lities for the Commissioner to reach
Belgaum. If that is the case, then it
is very difficult for the Commissioner
also to investigate these things. I
want to emphasise one thing. If the
Commissioner is authorised or is ex-
pected to investigate these comp-
laints, then, is it going to be only on
eomplaints? Suppose there are no
organisations in the minorities, then
who is to complain? The ordinary
man has to go after his food first. He
has to go atter the needs of his daily
life. Can he go to the Commissioner?
‘Can he write to the Commissioner day
in and day out making complaints?
11 there are no organisations then
the complaints are bound to lapse.
Automatically there will be no com-
plaints and the Commissioner will
have no work. After seven years we
tan find from this Report and the
Report indicates that he has under-
taken no trips in fhe various States.
He has only visited the headquarters
of the States. So, I want to request
the Home Ministry to provide certain
machinery, provide certain procedure

for the investigation of complaints,
namely, whether the safeguards
have been applied to the linguistic

minorities and whether they are al-
ready safeguarded.

Another point I want to make out
here is regarding Mysore, We may
#0 through this Report. On page 54
n para 332 it says: —
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“The complaint was investigated
and it was found that whereas on
1st November 1956 there were
783 Marathi schools with 81,289
pupils and 2,221 teachers therein,
the number of such schools
rose to 868 ith 110,334 pupils and
3,046 teachers as on 1st April 1961.”
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1 may request the hon. Member to
read page 184 of the Report.

Surr M. GOVINDA REDDY: I have
read that.

Surr D, B, DESAI: There he has
given statistics as in 1960-61 regar-
ding Marathi language in Mysore
State. The total number of schools
indicated here is 769 and the Com-
migsioner says it is 868. Actual sta-
tistics show that it is 7689 schools
with some 1,00,500 students.

Surt M. GOVINDA REDDY: What
is the percentage of Marathi popula-
tion and what is the percentage of
schools they have, compared to the
total number of schools? What is
the percentage of Telugu population
there and what is the percentage of
Telugu schools they have? 1t at all
there is any complaint, the Telugus
must have a complaint, not Maha-
rashtrians.

Srrr D, B. DESAI: All right. Let
the Telugus complain.

Surr M. GOVINDA REDDY:
have no grievance.

Surt D, B, DESAI: The complaint
is already here. I want to know
whether the investigating authority
has been supplied with the correct
information or not. The Report says
there are 863 schools, but the actual
statistics which have been supplied
to the Commissioner show that 793
schools are there. My point is that
the investigation procedure or the
method of investigation is faulty or
there is no procedure or method.
Again, 1 can give you a number of
instances. I may ask the hon. Minister
here whether he can say with some
authority that the School Board of
Mysore State has started any single
school in the last seven years. The

You
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School Board has started no schools. 1 ernment or if he can ascertain from

On the contiary, private organisations
and individuals have started Marathi
primary schools in Belgaum, Dharwar
and Bidar. Subsequently, after two
or three years, because of various

- complaints, with a threat {o go to the
High Court, we could get those
schools recognised.

Sart M. GOVINDA REDDY: . .cre
is no School Board in Mysor~ -' all,

Surt D. B. DESAIL: Perhe—- *he
hon, Member does not know.

Surr M. GOVINDA REDDY: In the
integrawed areas there were School
Boards.

Surr D. B, DESAI: Now, there|are
School Boards. Perhaps the on.
Member should ascertain. I am from

lgaum. I know it very well. There
is the municipal School Board. There
is the district School Board in every
district, in Belgaum, KXarwar, Dhar-
war and Bijapur. There is the School
Board and the School Board conducts
the schncls. Even after the elections
of the Taluka Development Boards
and District Boards—according - to
the new Act primary education is to
be transferred to the Taluka Boards,
but till now no decision has been
taken. The District Boards continue
as they were. So, I want to say that
in the last seven years not a single
primary Marzthi school has Tbeen
started by the District School Board
or by other authorities in the border

areas. On the contrary, private
organisations started schools and
subsequently got them recognised

and even then there are certain diffi-
culties, There are two private orga-
nisations conducting primary schools
in Belgaum district. One is the
“Shetakari Shikshan Samati” and the
other is the “Belgaum Prathamie
Shikshan Samiti”. The Mpysore Gov-
ernment has ordered that unless they
introduce Kannada in the primary
schools they will not be given grants.
May I remind tbe hon. Member here
that if he can ascertain from the Gov-

859 RSD—A. .t

the Minister here, he will definituly
see that such orders were sent to the
education societies?

Serr M. GOVINDA REDDY: You
have got the circulars there in the
appendix. You read them.

Surr D. B. DESAIL: You get that
ascertained from the Minister. The
question is whether the interests of
the linguistic minorities in respect of
educaiional facilities, the Marathi-
speaking people of Belgaum, Dharwar
and Bidar, have been szfeguarded. I
can positively say and with specific
information on hand 1 can positively
claim that the Marathi-speaking
people have been ill-ireated, have
been receiving step-motherly treat-
ment at the hands of the Mysore
Government. That is one important
point I have to make out here.

Another point is about education
at the secondary stage. Generally
in Mpysore secondary  education is
conducted by non-official or private
societies, but there are certain schools
formerly conducted by the Govern-
ment. :

Tae DEPUTY CHAIRMAN: You
have already taken 15 minutes. You
may take another five minutes. The
House stands adjourned till 2.30.

The House adjourned for
lunch at one of the Clock.

The House reassembled after Lunch
at half past two of the clock, The
Depury CHAIRMAN in the Chair,

Surr D. B, DESAL: Madum Depuly
Chairman, when the House rose for
lunch, I was dealing with the second-
ary stage of education regarding the
linguistic minorities, that is, the
Marathi-speaking people of Belgaum.
I was referring to the instance of
Sardar High School, one of the very
old High Schools in Belgaum, It is
a Government High School. Now

T RS T s T



Motion regarding
Report of Commissioner

[Shri D, B, Desai.]

the Gevernment has taken a decision
that the High School should be clos-
ed, that the buildings and other things
gshould be given to Polytechnic, and
that the Polytechnic building should
be given away to K.L.E Society for
starting a Medical College. Our point
is that this High School had a majo-
rity of Marathi-speaking students
from its very inception, The Gov-
ernment tried to reduce the number
by not supplying teachers or supply-
ing rather very inefficient teachers I
may say, but still the majority could
not be reduced. They have now
taken a decision to cloge the High
School entirely. -
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The second instance to  which I
would like to refer is this, The Com-
mission has referred to one of the
important decisivns of the South
Zonal Council, which is that the faci-
lities for the English medium in the
secondary schools as they existed on
1st July 1958 should be
and continued without change for
the benefit of the children of the
linguistic minorities and migratory
students. There is the case of the St.
Paul’s High School in Belgaum. A
letter from one of the parents has
been referred to in the report. There

the students who spoke Marathi were,

allowed to take Marathi as an op-
tional subject. Now the school autho-
rities in concurrence with the State
administration have imposed Kannada
and abolished Marathi a- their op-
tional subject. That has been refer-
red to in the report. Just I want to
request the hon. Minister to ascer-
tain these facts.

Moreover, I want to draw the atten-
tion of the Minister to see how the
Mysore State is imposing Kannada
on the Marathi students in all the
educational  activities. Take the
example of university education. The
Karnatak University under whose
jurisdiction Belgaum and Dharwar
are included, has ireated Marathi as
an optional subject., I may tell the
Minister here that when the Karnatak
University was started, there were
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27 students appearing for M.A., with
Marathi., This year we had only 3
students. That means they have star-
ted to abolish Marathi completely

from educational institutions, and
this is the fate of the Marathi stu-
dents in that area.

Tae DEPUTY CHAIRMAN: iow
do the three students appear? You

said that students were not appear-
ing with Marathi language.

Surr D. B, DESAIL: Only three are
appearing this year. Because the
Karnatak University has made Mara-
thi as optional from the inception
from the first year of the Degree
course, therefore, automatically it is
discouraged. In one or two colleges,
that is Lingaraj College and R.P.D.
College they started Marathi. From
the Dharwar College Marathi is abo-
lished.

Then I come to the official use of
Marathi. Formerly the Bombay
High Court and the Bombay Govern-
ment had given specific instructions
that Belgaum and karwar should be
treated as bilingual districts. In the
Belgaum district as a whole 26 per
cent of the population speak Marathi.
But in Belgaum taluka the Marathi-
speaking people are 52 per cent; in
Khanapur 53 per cent; in Chikodi 36
per cent or so. After the declaration
of the State Government that Kan-
nada shall be the official language
the original instructions given by the
Bombay Government and the High
Court now stand invalid. So we are
facing a situation in which even in
offices the Marathi language will be
abolished.

I may quote another instance. The
Mysore Legislature has passed one
Bill regarding the Municipal Coun-
cils. There a language clause has
been inserted. The clause says that
the proceedings of the Municipal
Councils shall be kept in Kannada
and in English if the Municipal Coun-
cils so resolve, There is nc menticn of
any other language except Kannada
and English. The Belgaum Municipality
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has a clear majority of Marathi-spea-

king people. The Nipani Munici-
pality has a clear majority
of Marathi-speaking people. The

Mysore Government wants Kannada
to be introduced there. For the last
seven years the Mpysore Government
has tried to introduce Kannada in the
municipal records, but due to the
majority of the Marathi-speaking
pecple and their resistance it could
not happen. Now according to the
law they are trying to impose Kan-
nada in the municipal records also.
The municipal records have been
kept in Marathi from the inception,
that is, for more than one hundred
years. Now the Mysore Government
is coming forward to impose Kannada
ang abolish Marathi from municipal
records. Only I have quoted these
instances just to repeat that in 1905
one officer came with Kannada lan-
guage, and now in 1963 the Mysore
Government with the same policy to
oust the Marathi language from |re-
cords, from schocls, from even 'the
tongues of the people . . .

AN non. MEMBER: Are Jhey
cutting tongueg too? ‘

Surt D. B. DESAIL: It is as good as
that. If 1 do not know Kannada, I
cannot speak, I cannot express my
grievances, I cannot express my sen-
timents. Even the democratic right
which the Constitution has given us
is suppressed due to the suppression
of the language. I do not want +to
emphasise this point further. ‘

One point here which I want to
emphasise is that the Linguistic
Minorities Commission has recom-
mended a number of things. Our
complaints have been reported here
but the replies given by the Mysore
Government are contrary to truth. I
cannet say here that they are false.
They arenot true; that much I can say,
But the point here is whother the Com-
missioner has investigated all these
ihings. The Commissioner is banking
en reports received from the State
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Government. The question is whe-
ther the reports are according to
facts, whether they have been ascer-
tained, whether they have been in-
vestigated. N
Taeg MINISTER or STATE 1N THE
MINISTRY or HOME AFFAIRS
(Surt R, M. HauarNavis): I may
inform him at this stage—I hope the
hon. Member will permit me this
intervention—that the Assistant Com-
missioner went to Belgaum, spent
some time there, gave notice to
all parties and collected all data.
After that he made that report.

‘Surt D. B. DASAI: May I know
from the Minister why Mr. Chanda’s
trip has been cancelled?

Then the recommendations of the
Commissior, are on the last page.

Tue DEPUTY CHAIRMAN: You
have two minutes more.

Suri D. B. DESAI: I am just com-
pleting. There are various recom-
mendations of the Commission here.
I want to ask the Minister here whe-
ther there is any guarantee that these
recommendations would be imple-
mented. In the last four reports, and
this ig the fifth report, we have been
getting recommendations from  the
Commission, and no recommendation
has been implemented. 1 must say
categorically that no implementation
has been made. There was the
three-language formula which

was
recommended by the South Zonal
Council as well as the State Chief
Ministers Conference, But in Bel-

gaum again Kannada is imposed as
the fourth language in addition to the
regional language or the mother
tongue, that is Marathi, Hindi and
English. So there is no guarantee
that the recommendations of the
Commission will be implemented. In
spite of all these irregularities, of the
inability of the Commissioner to in-
vestigate all these things, still there
are scvme recommendations. Those
recommendations have been s‘anding
as they are for the last three years.
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They are not being implementesl.

May I ask from the Government fur

any guarantee that these would be

implemented?

And there is one thing more about
which a number of people from our
area reported to the Home Ministry.
Here Hindi has been introduced from
the fifth standard. There are some
{fext-books in ¥indi. At the end of
eact, lesson, there is a passage given to
be translated into Hindi. That passage
ig -specifically given in Kannada with
instructions to the teacher that in the
non-Kannada schools ‘*the teacher
should translate the ¥annada pas-
sage into their mother-tongue and
then ask the students to translate it
into Hindi. it is a very funny pro-
cedure. I have to refer to this thing,
and I request the Home Minister to see
that these Marathi-speaking people
get justice at the hands of the Home
Minister at least.

Surr SYED AHMAD (Madhya Pra-
desh): Justice of the Home Minis-
ter?

Surr K. SANTHANAM (Madras):
Madam, the extreme difficulties of the
linguistic minorities which may occur
in certain places have been fully ex-
plained by the previous speaker. But
I wish to deal with certain points
which are more or less common to all
linguistic minorities in this country.
As the Commissioner has pointed out
in this very excellent Reporti, for
which I pay him my t:ibate, so far
ag the linguistic minority is concerned,
the three-language formula is auto-
matically converted into a four-lan-
guage formula, because the child has
to learn its mother-tocngue and it has
io learn the rogional language. I do
not agree that they can escape lear-
ning the regional language, unless
they are temporary residents. The
linguistic minoritics permanently re-
sident in any State have to function
in that State and they have to learn
the regional language. Therefore, that
is also an inescapable obligation. So,
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that is a second language. And then,
there is Hindi, there is English.

Therefore, some formula hag to be
found which will not place an undne
burden on the children of the mino-
rities on account of this four-langu-
age odilgation. My own  suggestion
wili be ‘21t so far ag these children
are concerned, their mother-iongue
and the regional language should he
a sort of combined course. That is,
for the children of the State, if the
regional language has to be studied
throughout the whele course, for one
thousand bours, in the case of the
children of tae linguisti. minorities,
five hundreg, hours should be devoted
in the regional language and flve
hundred hourg to the mother-tongue,
and the examinations and other
things should be adjusted 1o this
formula, Otherwise, the burden on
the linguistic minorities wdl be too
heavy. .

Then the second point which I
would like to take up is the position
of Sanskrit, When I say Sanskrit, I
mean to say that T have no objec-
tion to people taking up Urdu or
Persian or even other classical lan-
guages. But for the va:t majority of
non-Muslim ang non-Christian popu-
lation, Sanskrit is a fundamental lan-
guage which enshrines all the great
truths of their religion and culture.
Therefore, facilities for learning
Sandkrit should be provideg for
them, and unless it is so, we shall be
in the most unfortunate position thab
in free India, Sanskrit is i a worse
position than under the British rule.
1 have been thinking harg about this,
ang I have got two suggestions to
make to the Home Ministry to con-
sider.

In those States where the mother-
tongue is Hindi T do not see any
real useful purpose being served in
forcing the chiidren to learn some
other regional language. Instead of
that if they are given the facilities
and the choice of learning Sanskrit,
the alternative being Urdu or Per-
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Surr N, M. ANWAR (Madras):
Any classical language.

Smer K. SANTHANAM: It may
even be Urdu because I fully realise
the difficulties of those people whose
mother-tongue is Urdu, as explained
by Dr. Sapru. Whenever I say Sans-
krit, I always mean that option
should be given to learn Urdu or
Persian or may other language, Iy -
child, boy or girl, in U.F. or Bihar
learns Sanskrit, it will be easy for
him or her to learn Bengali, Marath,
Telugu or Malayalam. The only lan-
guage which may give trouble is
Tamil. Even in the case of Tamil, a
knowledge of Sanskrit will make it
much easier. I can say with conii-
dence that a boy or girl who knews
Sanskrit can understang Rabindra-
nath Tagore or Tilak’s Gita Rahasya
or any of the Telugu or Malayalam
classics much better than if he or she
learns directly Bengali or Marathi or
Malayalam or Telugu. Therefore, it
is our duty to preserve our great in-
heritance. I do not claim to be a
scholar in Sanskrit but I can say this
with confidence that as a classical
language, Sanskrit is unrivalled and
its Hterature hag simply no parzallel
whatscever in any other language
including Greek and Latin. There-
fore, I think it will be a5 great crime
on the part of the Government of
India it it does rot provide proper
faciiities for the people of Tndia to
learn Sanskrit. Therefore, the first
suggestion that I will make in res-
pect of the Hi~dj Stateg is that th:y
should have the option of taking up
Sanskrit as the third language. Pro-
vided this option is given, I have no
doubt that g least 90 ner cent, of the
non-Muslim, non-Christian and non-
Anglo-Indian boys and girls will take
up Sanskrit, and Sanskrit will become
encshrined, For a thousand  Yyears,
owing to political confusions of all
sorts, Sanskrit was practically driven
out of North India to South India.

|
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Manarashtra Andhra, Tamil Nad
ang Karala have preserveg Sanskrit
for these one ‘housand years but
unforiunately, their position has
becorne a little difficult because chil-
dren have now o learn not only
their regional language but also
English ang Hindi, All these are in-
escapable, and for ihem Sangkrit has
to be learnt only as the fourth lan-
guage, You cannot say that they
should not learn Hindi, because we
want Hindi {10 become the national
langunge, and to preserve their con-
tacts with all modern literature,
they have i: Irarn English. There-
fore, to some extent Sanskrit will
decline in the South. Ang I want
that it shoulq be made up by inten-
sive cultivation in North India. After
all, North India is the birth-place of
Sanskrit. They hag betrayed their
irust owing to political instability,
and now that we have a free India
and have got freedom, I say that it
{s the duty of every Indian belonging
to the Hindi States to see that his
child cultivates Sanskrit always, with
the alternative that he may learn
Urdu or Persian or any other lan-
guage. That is what I have to say
about Sanskrit,
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Then, so far as primary education
is concerned, the present formula is
fairly satisfactory, and it iz only a
question of implementation. But in
the matter of secondary education,
the present position is altogether un-
satisfactory, I do not think it is right
to leave it to the State Governments
to provide secondary education, in
any major linguistic area, to the lin-
guistic minorities. So, we have to
evolve certain criteria, and I would
say that in any town or sny place
where there are at least ten thousand
people of a particular language it
must be the obligation of the Cean-
tral Government to provide a sccond-
ary school for the children of that
minority with the teaching medium
Leing their own mother tengue,

Sgrt N. M. ANWAR: Central
authority to provide for it?
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Sarr K. SANTHANAM: The Cen-
tra] Government must take on the
responsibility of providing second-
ary schools for the linguistic minori-
ties in all the S.ates. In Mysore, for
instance, it will have a legal obli-
gation; it will have the obligation,
financial and moral, to start Marath:
schools and other schools, Similarly
it will be in all areas, It is only in
that manner that a proper solution
can be found, Otherwise I do agree
with Mr. Desai there will be a con-
tinuous pressure, both financial as
well as linguistic and chauvinistic
pressure to eliminate the minority
languages from the secondary schools,
and 1 think it will create a lot of
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bitteirnesst Therefore the Central
Government should squarely face
the problem and take on the obli-

gation., Of course you cannot say that
all over Mysore secondary schools
with Marathi ag the medium should
be established. Therefore certain
criteria of population should be laid
down. Whether it shoulg be ten
thousang or five thousand, or fifty
thousand is a matter which has to
be considered op merits, but having
considered ang decideq on the cri-
teria. wherever the prescribed eri-
teria obtain, secondary schools with
the required linguistic medium pro-
vided for should be established. Simi-
larly 1 think it is the Central Gov-
ernment that should take on the ob-
ligation of maintaining g certain
minimum  number of secondary
schools with English as the medium,
everywhere, for the children of
Anglo-Indians, of Christians and of
certain others who are birds of pas-
sage, in the senge that officials from
Bengal serve in Madras, or officials
from Madrag serve in Bengal, and
they do not know what to do for their
children since they do not propose to
settle there, in the places where they
serve—they are there for a few years,
and if their children cannot be edu-
cated in, say, Bengal then they will
be in difficulty for want of educa-
tional facilities in the places where
their parents work and with whom
they have to live. So to meet the
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needs of such children coming from
a different State a certain number of
English schoolg should be established
in every State. Of course it may
depend upon the actual number to be
catered for, may depend upon the
conditions prevailing. But a certain
minimum number shouid be estab-
lished, ang to these English-medium
schools proper hostels should be
attached so that officers from other
States may avail of such schools and
such hostels, especially when we are
insisting that 50 per cent. of the
1.A.S. officers and I.P.S. officers
and other all-India services should all
serve outside their States. And if
they are serving in out of the way
stationg their children may be put in
the schools and hostels nearest to
their places of duty in which case
their children will not lose contact
with their parents for long periods of
time, So a certain number of secon-
dary schools with attached hostels
should be established.

Now coming to colleges there is a
great deal of confusion about the
medium of instruction. ‘On the one
hand, theoretically, it is said that
ultimately the medium of instruction
can be only the regional language,
but again, side by side, it is said that
this change-over should not come
about unless a proper preparation is
made. Now I have got some idea of
this preparation in Madras. When
Mr. C. Subramaniam was the Minis-
ter he fixed a date, so far as the
humanities were concerned, for con-
verting all colleges—except one or
two—for shifting to Tamil as the
medium of instruction, and for that
purpose he established a Tamil pub-
lications bureau, of which I happen
to be a member, and that bureau
produceg fifty to sixty books in all
subjects, concerning economics, poli-
tiecs and other subjects—excellent
books. But then who will read the
books? Unless Tamil is used as the
medium of instruction the books will
be useless. If you say that we must
have books, we must have transla-
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tions, we must have proper litera-
ture before we can change over, and
I say that now you are going in a
vicious circle, Therefore my sugges-
tion is that, from now on  English
and the regional language shoulq be
mace joint media for a whole gene-
ration, for, say, thirty years, so that
there will be no hwrry, there will be
no confusion. And in every subject,
for part of it some books may be
prescribeq in English and some books
in the regional language, so that the
students as well as the teachers will
become competent to use both the
regional language and English for all
purposes of college and university
instruction. “

|

Recently I paid a visit tg Saugar
and met the Vice-Chancellor of the
Saugar University. There, that entire
university has been converted to
Hindi, ang the Chancellor told me
that the position of the students there
was pitiable, because they did not
know English, they could not funec-
tion in English at all, when the
whole of India is functioning in Eng-
lish, and so these students are cut
off in respect of their university life,
their higher educational life from
the whole country. Therefore, if the
integrity of the whole country if the
integrity of the higher education in
this country has to be maintained I
think there is no other alternative
but that English must be one medium
of instruction, and side by side, the
regional language also. If this s
done, then the movement from one
college to another, from one univer-
sity to another will become easy,
and in due course all our professors
and students will be able to function
both in English and in the regional
language, and ultimately in Hindi
also. Thus this linguistic transition
will become smooth, my one last
suggestion—and I shall end with it—
is that the Centre shoulg establish
at least two colleges in every State,
one in which English and the re-
gional langus~e are joint media and
another in whick English and Hindi
are joirt media. It these two colleges

-
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in this manner are established in
every State, it will provide for every
king of linguistic minority. The stu-
dents may teke either their own re-
gional language and English or, if
they come from outside, they can
take Hindi and English.
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Surr N, M. ANWAR: What do
you mean by “joint media”? How
can two languages be simultaneously
employed?

Surt K. SANTHANAM: For inst-
ance, in every question paper, to
start with, five per cent. of the ques-
tions will be in the regional language
and ninety-five per cent. will be in
English, and each year the regional
language quota will increase by five
per cent, till a level of fifty per.
cent. is reached, and thereafter, in
respect of the question papers set for
their examinations each boy and girl
will be allowed to answer them either
in English or the regional language
subject to the condition that fifty per
cent. should be answered in one lan-
guage and fifty per cent. in the other
if they want to get full marks. Of
course they may say that it doee not
appear to be very tidy to start with,
that we must have one or the other,
But I do not see any possibility of
the transition from one {o the other
taking place in the foreseeable future.
I¢ the whole couniry says that Eng-
lish must continue for all time, then

of course the position is simple. But
psychologically, as a nationalist,
sou!

somehow my entire mind and
revolt against such an idea. On the
other hand, it you say that in two
years or five years you are going to
get rid of English I shoulq say it will
be destruction of higher eduration.
Therefore this seems to be the onlv
practicable solution, and it will give
the time for all our professors to
learn to function in the regional lan-
guage also. Now today ycu cannot
get professors who can lecture .!n
philosophy or economics or arything
in their own regional language. Mv
proposal will give the time for the
smooth transition. Let ug take it easy

- -
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and clow, and let the trarsition take
place over thirty years Wich these
few vemarkz I think thot this  lin-
guistic problem require; more detail-
ed consideration. Mow the major
vrinciples have been settled about
ihe three-languuage formula, and the
ultimate prevalence of the regional
language in the university sphere,
and Hindi ag the Indian national lan-
guage, But between the ultimate and
the present there is going to be a
long period of transition, and the
problems of transition have to be
very carefully analysed ang practic-
able soluiiops have to be found.

Thank you, Madam,
3 p.M.

Sarr M, GOVINDA REDDY:
Madam Deputy Chairman, I did not
irteng to take part in this debate al-
though I have carefully read the re-
port of the Commissioner for Lin-
guistic Minorities. I sought your per-
mission to speak just because 1 felt
that it is my duty to speak to clear
a wrong impression which Shri Desal
has given to this House. I{ is one
thing to say that a State should do
its utmost to protect the interests of
linguistic minorities, but it is guite a
different thing to say that the State
discriminates against minorities. The
argument that my friend advances
here is that the State has discrimi-
nated against minorities. After all.
Belgaum was not wicth Mysore. It is
an integrated area. It has come to
Mysore only after the States’ re-
organisation. That, [ stppose, my
friend remembers very weli. 80 he
cannot attribute this charge of dis-
crimination against the Marathis to
the Mysore State as existing of old.
It must be a new charge and let us
see how far his case is borne out by
facts. -

. }

Mr. Desai’s purpose was to show
that Mysore was appointing officers
who speak Wannada., I should like to
knnw whether the Government of
Mal.arashira has appointed any
Kannada-speaking officers in Maha-
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raghtra areas with large Kannada-
speaking people. Hag the Tamilian

Governument appointed any Marathi-
speaning officers? It is in the nature
of . hings that an officer who |is
oppointed should be a Kannada-
‘peaking man, but it ig also a fact
that he is 3 Marathi-speaking man.
All those people who live in the
border areas know both the lengua-
ges of the area.

Seri D B. DESAIL: How many
Marathi-knowing officers are appoint-
ed there?

St M, GOVINDA HKEDDYV:
Majority of them.

Sarr D, B. DESAI: There are
only six as the report says,

Seri M. GOVINDA REDDY: I
can challenge you, I can give names.
The Government there have taken
care to see that a man who is con-
versant with the people there, who
can carry on who can mix with the
people there, who can make himself
too undersiood by the peuple there,
such a man is posted. Such a man is
posted as Collector. Such g man is
posted &s a police official. Such a
man is posted for the administrative
duties ag far ag they can fing such
people. For instance, in Gulbarga, in
Bidar, in all these places such per-
sons were posted immediately after
the reorganisation. True that in old
Mysore only Kannada-knowing peo-
ple have been posted. But for high-
level posts, some Collectors, or people
who knew Marathi as well have
been posted there although *hey are
Kannada-speaking pcople That fact
should be remembered by my hon.
friend.

Madam, he made another point to
say that the Muni ipal Councils are
recording their yproceedings in Kan-
nada. .f the State language is
Kannada and the Municipal Council
is recording its proceedings in
Kannada, unless the Municipal Coun-
cil reeolves that it shouii be re-
corded in Marathi what iy wrong
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with it? Can he quote one instance
in Maharashtra wherc g Municipal
Council’'s records its proceedings in
Kannada or Telugu although there
are thousands ang lakhs of Kannada-
speaking or Telugu-speaking people
there? We do not make a grievance.
Ag far as possible the majority lan-
guage should be the language in
which the proceedings are recorded,
and if there are people who want
procendings tc be recorded in Eng-
1.;h, they aie recorded in English.
What is wrong therein?
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He went on to point out some de-
fects in education where he wag com-
pletely wrong. As I was submitting
to this House, this is a new
area which has come into Mysnore.
Even in old Mysore—I do not know
whether my hon, friend knowg it or
not-—there are Marathi-speaking peo-
ple living in the Bangalore city, for
instance. We have a colony called
the Surveyors’ colony where Marathi
schools exist since the 18th and 16ih
century. And then there are Marathi
schools elsewhere also. Here in Ap-
pendices VIII, IX and X you will get
these figuces. There are Marathi
schools and if Mysore wanted to dis-
criminate, they could have ag well
seid “No” to Mahiarashirians; they
need not have encouraged Marathi
schools. It is very unfair to allege
discrimination against 1 Government
when that Government is just about
to act on the recommendations of the
Linguistic Minorities Commissioner. Ne
State Government, for iunstance, has
acted on the recommendationg of the
States Reorganisation Commission or
on the recommmendations of the Com-
missioner for Linguistic Minorities be-
cause the Governmentg are glow to
‘act in thiz regard. They have not
taken very quick action, I do admit.
Angd he must know that I am plso one
of those in Mysore who belong .0 a
linguistic minority, and if I have any
© grievance, I have a grievanre becaude
in my district we have Telufn-speak.-
- "ingz people but we do mot have one
Telugu school, In the Kolar district,

4
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which is full of Telugu-gpeaking peo-
ple, we do not have more than
one or two Telugu schools, I am not
so vnfair gs my hon friend to allege

that the State heg  discriminated
against us. Mysore was known as a
cosmopolilan  State. Mysore was

known throughout ag the most bene-
volent administration, Gujaratis and
people of all nationalities have come
and made their home an Mysore. Not
that I have nothing to say but we
Telugus have no complaintg that they
have discrimirated against us. We
did not carry on agitation for estab-
lishing Telugu schocls bceause we
were satisfieq with Canaiese and,
therefore, we do not have Telugu
schoolg today,

Similarly there are Tamilians, There
is a lot of Tamilian population.
Telugu-speaking population is 11 per
cent. My hon. friend’s language-
speaking population is 6:24 per cent.
I will read out from the Appendix
the number of schools they have.
Tamilians also are in a very large
majority. They have concentrated
groups in geveral cities and they have
their own Tamil schools. The State
has encouraged them. The State has
given encouragement to every lin-
guistic minority as much ag possible,
rather as is demanded. It was the
first State in the whole of India,
Madam, where the minority people,
the Urdu-speaking, had a special sys-
tem of education. There are Urdu
primary schools, Urdu middle schools,
Urdu high schools, They are run-
ning now even today managed en-
tirely by the Urdu-speaking people.
They were opened only for Mus~
Yms . ..

Surr N, M, ANWAR: Madam
Deputy Chmirman, while I agree with
our hon. friend In his claim  that
Mysoie has provided this special faci-
lity to Urduy, let him not take the
credit that Mysore is the only State.
Madras is the first State,

Seri M., GOVINDA REDDY: 1
give due credit to Madres. I do not
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mean to take credit for myself. But
I was saying that it wag the foremost
to establish these schools. And I do
not think that for a hundred of popu-
lation you have as many Urdu schools
anywhere else. Of course, I may not
be quite correct, A

Sart M, SATYANARAYANA (No-
minated): May I point out that the
whole credit goes +to the Urdu-
speaking population who have got in-
tense love for their anguage? They
have always been agitating that their
mother-tongue should be recognised.
Wherever there are Urdu-speaking
people, they have succeeded in getting
Urdu schools,

SR M. GOVINDA REDDY: There
wag no agitation in Mysore for Urdu-
speaking schools, In fact, the Gov-
ernment themselves sponsored Urdu
schools just to encourage the special
culture. 1 was just pointing out to
show that digcrimination is only a
political stunt. It cannot be made by
any fair-minded gentleman wagainst
the administration of Mysore.

Now, Madam, I come to Appendices
VII] and IX giving the number of
Marathi schools. If the hon. Mem-
ber refers to page 184 he will find that
in Belgaum there are 534 minority
language, Marathi, schools. In
Bangalore city there are 2. In Bijapur
there are 14. Dharwar has 13. North
Kanara hag 119. Bidar has 83. Gul-
barga and Mysore have 3 and 1 res-
pectively. In 1956-57 there were 590
Marathi schools, in 1957-58 there were
761, in 1958-59 it rose to 798, in
1959-60 there were 750 and in 1960-61
there were more than 769. Can any-
body say, by looking at these figures,
that there is discrimination in the
matter of schools or anything of that
sort?

Surr D. B, DESAI: Is the hon.
Member aware of the percentage of
primary schools conducted by the
private institutions? It was 40 per cent.
of schools conducted by the private
institutions,

[ RAJYA SABHA |

for Linguistic
Minorities
SHRI M. GOVINDA REDDY: May
be. That is a new area to Mysore, If
you look at the old Mysore pattern,
most of the schools are Government-
managed ones because this was a new
entrant into Mysore, the high schools
which were owned by the private ing-
titutions are continuing, What s
wrong? I do not see the point.
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Then he referred to some complaints.
The Linguistic Minorities Commis-
sioner has taken very good care to go
into these complaints. The complaints
were by Mr. Gadgil, the ex-Governor
of Punjab and by the Vivek Var-
dhani Society. These two were the
complainants. The Commissioner
says in para 332:

“The complaint wag investigated
and it was found that whereas on
1st November 1956 there were 783
Marathi schools with 81,289 pupils
and 2,221 teacherg therein, the num-
ber of such schools rose to 868 with
1,10,334 pupils and 3,046 teachiers as
on lst April 1961 ... ."—

This is not discriminatory—

“ . . in the six districts of
Hyderabad-Karnataka area i.e.,
Belgaum, etc, * * * It was further
learnt that there were no Marathi
schools run by the Vivek Vardhani

Society of Hyderabad”—

which was one of the complainants, In
the next para, he says:

“Representatives of Maharashtra
Ekikaran Samiti, Belgaum had com-
plained about inadequacy of pri-
mary schools imparting instruction in
Marathi. On investigation it has
been found out that there are 35
Marathi schools in Belgaum City
for 14,261 pupils ag against 15 Kan-
nada gchools for 5,709 pupils. In the
district as a whole there are 535
Marathi schools and 1,238 Kannada
schools.” .

The Marathj population is only 50 or
52 per cent. in the city of Belgaum,
1 think these facts will make it clear
that the charge of discrimination



I'Tetion regarding
Report of Commissioner

against the State Administration is
very unfair but if my friend says that
the State Administration has to do
everything in order to develop ard
encourage the minorities, I am one
with him because I am wlso pleading
for that.
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There is one thing which I would
suggest. Now the various recom-
mendations of the SR.C, the Chief
Ministers’ Conference, the Education
Ministers’” Conference and the $outh
Zona] Council bring in some condj.
tions precedent for establishing sepa-
rate schools for minorities or for
having classes for  minority media.
Those conditions are roughly that e
certain percentage of population
should be there, that in the classes
there should be a certain percentage
of students of the minority language
and they also see the percentage of
students as existing in a particular
year. They take a year for instance,
Now this is a very wrong way of judg-
ing things, For instance, where there
are nn~ existing schools for minrity
languages at all for instance as in the
Telugu-~speaking areas in Mpysors,
where there are ng Telugu schools but
if they want to have Telugu schools,
if you take the present school strength
into consideration, there could be no
Telugu schools at all. So where is
the question of getting a percentage
of Telugu students in a class? There
is no percentage. Therefore the at-
tempt ought to be first of all to popu-
larise the recommendationg of the
S.R.C., the South Zomal Council and
that of the Chief Ministers’ Confer-
ence. Very few people know of them,
In fact the Mysore Government have
issued a circular that the parents of
pupils who want their children Yo take
up their mother-tongue as the med-
ium of instruction should intimate
within thres months in the. year to
the authorities concerned but which
parent knowsg this? This must be
widely publicised so that the parents
of these minority community students
know that they have facilities gf this
sort offered fto them and they should
take advantage of that. There LT very
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little knowledge. In fact there is very
little knowledge of these healthy pro-
visions for giving facilities for the lin-
guistic minorities. I think the Com-
missioner’s office can perform a very
useful function if they give wide pub-
licity to all these provisions. The
State Governments “issue circulars
but generally what happens 1is
the circulars are pasted in front of
the educational offices and perhaps
in front of the high schools and
primary schools but which parent goes
to read the circulars there? So they
must wide]y publicise in the verna-
cular newspapers and see that pamph-
lets are printed containing the various
facilities that are allowed to the mino-
rity linguistic groups so that they
may take advantage of them. So we
need not go into the gecondary or uni-
versity education at first. If the
'minority groups are not educated in
their mother-tongue in the primary
schools, there is no question of their
taking up their mother-tongue in the
secondary or at the university stage.
So the primary schoolg are important
to begin with. So in order to have
the primary schools of these linguis-
tic minorities, people belonging 1o
the linguistic minorities must know
that these are the recommendations of
the S.R.C, that these are the recommen-
dations made by the Education Minis-
ters, that these are the recommenda-
tiong of the South Zonal Council. The
Commissioner should give good pub-
licity to these recommendations. I
appreciate very highly the report. I
have nothing more to say. I do con-
cede that the Mysore Government is
slack in proceeding upon or acting
upon these recommendations. I think
every Government is slack but of my
Government I can speak wifh autho-
rity that it jg slack.

AN Hox, MEMBER: Except Andhra,

3734

Surrt M. GOVINDA REDDY: I
do not know and I am ignorant about
Andhre Y T think we arenotas fast
as v i be and I hope if the
Ti ¢ . Minorities Commissioner
helps (ne people to know these things,
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[Shri M. Govinda Reddy.]

there will be popular movement also
and popular demand also will be
generated for these gchools and I
think the purpose of the Commissioner
also will be tulfilled and the linguis-
tic minorities will assert themselves
certainly,
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T ST s

=t fawegarT R WY
(wew w3w) : IwewEfq wgiEET,
sfaaza agw & e Sy e wan €,
Tg 3T I9T & WX § 999X 7 fa=me
T q3W F qY aF & afww wm
A e wrd, fafe s ety
g WT FH gEAT F S @Nr §, I
gfraa gra 39 W@ 59 gy §
qieq § WX 34T A w 3fee § @ A
TR FhmaT aww 7 g8 fdd sega
18 | IEW quAr ' O ¥ sy
arat ST I8 A F, AT FT & AU
frar @ 1 3w amw &t w et
AR R wg & 39 A ¥ &
qOF JAT AT FIAT AT §

gg fagiE #71 3@ 9T a8 AT 3
e SEE Y ad fawr v & oW X
FE AT CF g1 gW AR @y § fr
WA a9 4AM g & A WY diEue
qra o wmert wy g faer g
qr, fSadl giaa™ wmmt &1 faee
aifed off, sz 78 o @ €1 gafww
vt fwE § faw amt & fawrfar
FY % 41, S A & 1 ¥ 57 e
§ o wfwer w3g 3 fawifat )
T A W@ g

[Toe  Vice-CEAmRMAN  {Smrr M.
GoviNpa REeDpy) in the Chai.]

oz gt foen & wvaeg § @y
FATT & W LRYE ¥ WRE G F
AT & weaid ST G 93
farar mar &, swE) fry faw ol & v

[ RAJYA SABHA ]
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wfaY £ o e 72 oY, 39 wvgaT @
& s Y | ST IF A aF o
X FT AR, i T N FE G E,
Sgr 9T &R H1 qeAT wer & faer
g F A gfmT A g AR A
TRV Y TG T AT GIA F18 qaTqT
£ Y g &, e grr 7wt & S sy
qTST W WU q=91 Y fimay foem 9% 0
weg RW F wifcnfad] ) g aga
nfa® g F FIT g wfoard &
forger aua A fFam Sy cwar g
I AR & oA T @, S fafw
T 1 SA AR A gaAr wfad Wi
&, frast 39g § 9T 9% 98 W
g | S aF gHTT I T A6 g
qr, 79 A% dgf 7 ooy v e v Iaw
78t ar, AfFT waer it & a1 379
o qg T GA W § | ATFT FieArs
g & R g7 & # o et oed g,
SAF WA § T ATAT HIE AGY
ot U AT &F el § §, F I
HIET T AS GHAT § | I qTF AR
W F AR AE ST S, a9
gF F T1 Al § 97 FIA, WA @
¥ A wRw &1 u & g,
ged), wrhe, WA, wiey, A, g,
e, o, =veTY, TRar wfs mf
FE ag # wad §, fomay wrf fafy
T & | A TE T ERR qA war
3 s ogw W wfanfE ¥ fam
A FH FWAT AR &, T AT AT
fix e Qo 33 wread A fawre 05 oy
FTO T WO F SR A AW
I F & &1, 9% g¥ fyEw } ¥
T 0T 9T % [ § qAT9w I TR
S 4 WrERd FNaT 4 9 §F0Eq
FIRS § HeAIA FT FH OFC &
I AT R WeEmH & Ak
gfe gaG FEArTd fafs g g
qT §TF, @ SHAF T IART  fEEr
FF WL T ITH] TGEAT AT F ]

378”7
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a gorg § fr gw 9w faar & s91%
W vaTET FT qE AR SAET AT AT ]
JHEHT HLEAW WT FT §F | THF AW
¥ gt 92 @1 & f gwt And Oy =g
T2 g fF &9 SHE WIeT F1 A
FX, FIX 4 FAR, F9A TOIH TE Y
FA g g A T O § AR
wE AW A OF W HiEAT dwd @
A HAIWRTEE @ Yy
# ag wrgwT FE F gAR e gTg
weq Y3 AT FY 98 g {37 Sy
@iz 5 o efx oY wmor 99 9
IT G F A A Er el A o
AFM T F@ TR TAYE & NG
A G I AN A A o fre
fm g W gar T8 AT i &
o WG WA AT T q@T T AT
gET AT WINT SIS AT FT AR ST
T fa fFar s, fo® fe 8 o
9 qgri-forard &1 AT ¥ G |

TR TR I 7 AT # af g e
At § 39 9ITHT T FIAC
faray 9T aFar §, A FAETHEAH! &7 § |
7g fogra & & e foar war
T g A T A &R R ag-
HETF FT WIET &, JEHTAT AT T8
2 AT 73 ATTAETRT 61 ANV FT HTAAT
ZATX AEw W3W W At qH @A A g
faet | 3 FEA FY ER T & (5 AUSY
T 1L AT ST ¥ HIAT AT
£y %, F7 ITET I A qOS H faeem
arfed | W% fawedt qrem el § oo
STT-T7 & O A=Y § 399 A9AT 397
T AT AMEA | THT ARqT THH
3, O T Faea ® WS aF  (Fe
F o faen adf | zaar & 48, §g-
ders @nT & S g8t wiaT g e,
IgH AT 2 9T IqET I9T ARAr A
g% fAaer & & g2 w9y X ARar §
falt & #YT qF I frad & audt A o
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T ® g w AT & TE @Y
fieamat & warT &1 gfte & ar & &Y
feamy o7 gfec & I} @ fear ), W
FY & F TAET TG W IwRr A
gar | e g & fag #r AR
&y Jrigd ar fex gast o7 fagma a1
qreq FaraT ey & arEnfd ar
forg T & QAT §, ot wiar #
T IR Aoy 7% qaT 7 JAr Ay
feay &ox g el oo wE
I fqomr & sty ¥ e

W Fg T TG T W swE § )

@ ag ¥ #% faenfwm § @
g JRATT wTE Ay fad qaneT oY
F ol fogesy Y & 1 57 T F £ WY
wver ot ey ar HAe Wit St AdY
A ¥9 3G, TEH 4w T faew
WY g wr g & 7 e ar mue
# gt § | A% fodr g o A SragrT
RF InTI W TR F B AT FEAT
HTfgd, IR WINT § BT &7 FFHHA
FEAT  A1Mgd, W 0¥ AT S
T Y TG HIEAE IS T
T SAET AT ES AGY, A6 &
INF AT ¥ @ € fraw @ fww
| Wy § FF AR 5T 39w amy
wF G a1 Tema @ waer &
ZIEAT AT F, T T AT FTHEY |
A 5q aE ¥ oF foe g a g oW
7 7R 38 W g, Y 39
FTH I AT 78 & | 9 aF 39 fawT
¥ 70 3 FINW AL I, a9 qF THY
Tg & g, T8 g9T TG

g% seTar srigarfagt &7 wmer &
geEe ¥ et 9X 99 3, qUurE 3%
FATAT § | AT T5T TRq FY TXHLC A
IF T H ol 7% 3y W favrg Ay
forar & | 98 FUaT 7y wvar & B agh
grgaed # geew &, afaarfedt
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[ fawera AT AT A 17 EaT]
AT g, 3w fay w7 33 faex
AT W1fgd, R I A9 g W
F AR W AT TG A T 4%
) A zg fem F g fEen
ST FGT AT ¢ |

TV AWTS BHAT AR TG AT
A7 @I & | 9 A (afazed A Fiog
# qg w17 fFar aar | w9 ey a8
2 % 59 91 Fvqoe weT ¥ ged &7
FET AT I TG & | TET 92T FT GIHTC
T g FUS wHAT F HaTd g,
I AR §EFT T qeqw: Aredar 4y
TR g AT qEE ¥ 39 W
gaas frar 5 g dfs ot dwquw
FHET & WG q&FT AT qEY, T
fordr saFt A8 @A wfgd 1 F ag A
frass #&W fr deFq & weaw ¥
zfror W Y wNTg W7 Fare,
AT (T A AT FwWN § | T
feafa & o Wm0 %7 §XFR 7 Fega
®I UF O A FI& IAF! AT
HEE FIAT TG FEAT T | 37T
& T, 7 0 AT AT e &, FHH
HEFA F1 WY USfAE FET ¥ 9 Sgaear
FCN S1igd & g it a9 T8 9qrd
WA | A FEFT THH FITT AT weTwq
AT § HIX 3T G F o wEq g2
F&ER 7 favig ¥, 3ge Fqriz g<ar
g oR gAR It wfmeT aga §, s
§ g oF@T § ...

1 Qo URo WAAT : FT Y
T wut F ag aqer aw §
Y dYUs wHAT ¥ A9 g q7g
& HqTFT F TgT T Fq 7

it famamary AaTaTae afym:
fora avg & g W &1, afaw 71,

[ RAJYA SABHA ]
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A Y, ALY FY, T F I FHA
WISTHI FT T FGT

*ft Qo TR0 WA : AT HITHT Tg
wHHE gl fF 519 gw Jmmw gfeam
Y wYfEm WY W@ E, A9 Wi ATSY 7
a-faeme Foa & Ffae &7 v 8,
Y Td T FT AT AFC-HRTE FC
W@ & M aeg w1 o qifgw ww g
HT ITh FES T AT GEFT F1 TG
ATEA &, a7 FCFd AT AV AWAAT AN
g, g uew A f 0

THE VICE-CHAIRMAN (SHrr M.
Govinpa  REeppy):  That is all
right, Mr, Anwar, but this is no in-
terruption, you are 'making a speech.

SHrRr N. M. ANWAR: But, Sir, if
you include Sanskrit then how is it
a three-language formula?

Tue VICE-CHAIRMAN
Govinpa Reppy): But
limited,

(Sgrt M.
his time is

SHRT N. M. ANWAR: It will be a
four-language formula. :

it famag T aaraTet sty
AT FaT GTET A 32 § 1 HTA7
g e, 9% @9 3 A WY
I T qvg & e faur AR ag
W1 w7 faar fv gega Fae sa7 ww
& AW FT AFIA AGT I 98 ZFEa
AT FY Y AT § 1 o feafg ¥ ag
oz g fF dFa 1 0% WIOT & ®9 §
AT AETE g W F9 fE ¥ 3y
CEEPBEDIESIC IS NEC il

T AR TG W 0F fawEa g9y
ars 5 fovelt 51 omed Sggw H adY
WTST AT B AR THH I ¥ AR qgl
F % fqes) WAl A HI 3T T GHar



3791 Motion regarding
Report of Commissioner

§ S % oy T fawe R
T S FS TR & A0 & Fefea &,
e G asFrz F AR FETaE *,
ITF fra 7 w1 zEe Ay §w
wa Ry o, W g aa o feafa g,
Sa¥ gaTqr faedt Wi AT gl S
W} ) A AN A Wl & See
SEAO BY, WT g A1 ALY U7 W | TE@h
fod o5 ¥ 5 Z9T¢ FfAET aEs T 9
e faar &, sam a1 fear & Srer
w1fgd 1 37 T # 99 995 X AT
aqmar § -

“Being neither a regional Ian-
guage of any State nor being in-
cluded in the Eighth Schedule, the
future of the language is in jeo-
pardy and the Commissioner recoms-
mends that the same privileges be
accorded to it as tc the Nepali lan-
guage in Darjeeling.”

a?wm%rwgqma‘s?ﬂlﬁ
AT A1 T, THRT T ATAT e 2
qFa T FH A T ITF THFT AT FH
T F39 q1 W, foey o @) wAma ¥
S faedt T @Ay ¥ ww Y
FET &, THHT AT AT JF [T IEAT
ooy T o7 "
|

i e g g fe
NI F AT 92 fHuly aeg #v wlasaey
T &N, TG TF A § T qmEw
g fF 3 grar<t ¥ F TF W 47 74T
W ¥ FE g Tl A7 farareT T &
o T 0F g gar § #1f A
HAAT AR JAA TR AT ARG FL
o FAFEL T, A T o FEET §
foara & ar W AWt ¥ fawd ¥
or  fganl #% snqawar @, A8
Ty AEETT ST A A
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ey ft waary *1 fAgfa & awm
7 ¥ &9 9§ IfGaed a1 @ gy
Zrm, =g 98 afdar A #1 @ a1 AR
FE FT g1, IART AT A T , 9T
arR & o1 B T AT AGS AT 8, WK EH
T ¥ & 9% 24 g g R faw 8w
¥ 3y A FTAT & SH 4T 1 oA
AT T qg A, I HTFT A
N sewefenr @ @t wrfed, ot
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A St =fEd W w9 ¥ &% g

#1999 g =gy i ag ag awe 9%
& F9r €19 ATEAT T HET FW AT
IAT qIW F TET WATT 9L qQT AV
afsers afqaq & fo2, agr &t ol
¥ fad g afvaey aoman & fF = 21
7T I AT ATFER, AfHT 39 L TfHEAT
Mgy 3 taa fomr &0 # zaw S
T rwar g fow @9 @ A S
FTq ] #, 98 I9 T FT AT &Y
T Frem & fee foadr wwe A
TG FT FH FW FW ST Y F
AT FAT FAT AR &, TS qWA § AGY
oI ¥ W 4E AT FEA IF I9EY
TR qIFAS I 3 § 31 A9 AT I
= g fedy arAr & @t S99 f
SHFIT &7 Sfgera g FfET s oo
TS F39 arr § 97 9T 58 amgfeq
FEL AT A1 o § 98 &F FY At
FIQUS FTAG & | § AN gat ety
qrE FW § A 77 98 a8 wfgawrd
7 I A &, I IR TG F W7
F ft s g =ifgd o S A
TRT TqAT ST FIH & oy F:gy TR
& 2 ot saEt & aft wms &1 San
FL A & AR Qaa AquT F7 awHe
T & ar fET W fdt st A
FOA § AT FIAFQ FoAT &, a I¥
FATSAT AT AED, (AT & AT F7
TR 3T &, T TORT st e
JT (AT H= TTq AT 62 A Fy
g, A1 IT AT IV W AT TN e
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[=f famsrp T waTemereny = refean]
aifegd | Qe feafer F Y wfaaed ok
qLT T3 ATAN A [T IAT JoT ATAT
A AT 7T Y UL S QAT HOAAA
¥ forar &, a2 & 7% ad¥ wrar W 9w
gfte & srawr wew 5 @H 33 A
&g e ST wreE d, foay frogw
@ & gfEey *w wF)

¥ UF AT AT T F@ & fay |

AT § A% 3% ¥ ¥ fF wifesw e
F FIERATEARET ¥ {0, fere
AT FALFY A NIAT FI77 &, T8 JOH
IR w5 & &) wfew wE ww F
gT I g g1 & fF g mer ae Y
mfzarfeal #1 Feac § saHr G
&Y @ AT @ § W) IT FAT A
gfq faq wwra fear st @y & o
78 fF gaar guT & ¥ fa gardy
T A TG a7 & 99T 9@ & 919
@ 1 afomw g & R/ R fE g
F% mfzary awt SFT w1 AT F
g3 T Fart #1 grg &7, o« afeds
F  goT g eEfy wY gana 79
AT TR | AR HeT TR | 4E T T,
aF GO 9T 59 99 o & 49 @
g 5 3% 90 ofada g § Ak =7
AT GeFfa 1 AT FE@ § 1 T@E
forr AT g WeT W ¥ AT I
wey waw T Al § wAfear dors v
f—Fanir sz 7 Wi sfrga—
AT T AR ¥ Ay fonde wt wi
FT TR F gRY T F fagr a1 AR
[ sl F Ffod—vfwor
I F FE—AT T T qET X
TTE ATE AT {eT WA qUET A I
TET & O ¥ A @ 30 a1
wferer wtw, wA oAb 5o o
TRM J qfgy, WY 9¥ @9% F Y
Fgar gzar ¥ fF § 2% i afgsr
TR T8 § R gE, Ay e {,

[ 17 DEC. 1863 ]

for Linguistic 3794
Minorities

AR HAqd ¥ 99 % wvE fotg Ay
forr & 1 sl mwET @ et #51 Jarx
F A GF FFOT TT A T AT F
AT g faur mr f5 gak "@fgum
F wReIT Sy depta A gEe e
F foy S AT W g, I AEIE
FW % far s wfqeey wmar 3, @1
A § W w7 el A ¥ Fw
ar fir B FTeor qF afadw T w8
TR Aoy gepfy T 7 §3 w@ gfee
T AT ST A T g, W 9
ST ZATL T A AK a3 Y foram &
R A afa e sare W@ E A s
T wgegpfa aurr 3t F @ OE ) owwmT
TRIA F T g e Hsy e &
HTL 9% AT & ¥ HITR 9% o9
@I FO GF, IZ FA A | TF THAT
a7 I7 fF qoaTe F waK qv uq9
qfeade grar 41, JfFa a1 ag JHTET,
T @R, M F qETA F AR @Y
87 3T a1 AR o T ¥ "y
AT F< IAHT 97 ofdT F F
T #YE qar fear s e 99
% fagia o' 99 &, GN FT UF
qf@ad &3, dY g9 ®1E Qg TEY g
WC °, ] UG ATEHT & FHATAT  ITY,
T AHT, WA AFT WW gheEA
FE &, A A WEET T FT AR
I 9T UF TT FATS TTET HT Faed
¥ o foafa ¥ o9 gm wgfE &
FEEE Y OME FAT ATZA §, SN
gopfq T T FT G &, A FA
¥ T W AR TF FE F a9, qV 59w
ar % & f5 ot fad Wi wfamw &
oz frarlr sfaaT 78, 3 FEifad
FA F FA FL AR IY FAIfaS
FIX FX FAT FGT AT SATET W= N |

(Time bell rings.)
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¥ O 9 7R A 34 AR 3y
Y = Y foar & | g| e qR A
W ¥ uF & A A 43 gu € A
g Y "oy Al § g9 weq @ & fF
ITH TP AT T TEY ;R AW
W T @I AT FAT FE @ &
oY fegfa o qua ¥ 7Y wmar & fr 3
T AT &N |
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Tue VICE-CHAIRMAN (Ssrr M.
Govinoa Reppy): Mr. Hajarnavis,
you have to come here,

Surr V., M. CHORDIA: He has come
here to talk with another Member,
not to hear anybody.

\

Surr R. M. HAJARNAVIS: No, no,
I am here, I am hearing.

it frmrergATe waTATer ARy
9 TG F AT FA T FE FH AG
I 1 &TE F vAT aar § WAy weay
FT HIE TAY AGY @A S; WIF TAHT
A A ¥ A8 7 Fey (% T gy
wE, A SF ar; wWifF g AT T
AT & Fgm fF oA of ¥
g%, AfFT ag WO T AT Y AF
g1 F *gw fF SRgE T QL AT
ST W@ §, g wE AWETT A ¢ )
7 awEe (Y, /e & wwwa @ §
e SN OF TR TG g § AR
frT w4 fr @ qg &, AT F SOAar
gfaﬁwﬁaﬁwgmrﬁw T
¥ oyg S I gATY WET AT
zaal § gforg @waT g1 F A
FEM fF AOT AAX FH A AT AT
;wfrm%,%%ﬁ'qgm@iﬁ??@
g

Tue VICE-CHAIRMAN
Govinoa Reppy): You have
more attentive to the Members.

869 RSD—5.

(SHRI M.
to be
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Suart  JAIRAMDAS DAULATRAM
(Nominated): Sir, T have studied the
latest Report of the Commissioner for
Linguistic Minorities with great care
and I have also studied, in earlier years
the Reports for the preceding years
and T have come to the conclusion that
the Commissioner for Linguistic Min-
oritics deserves every appreciation for
the great labour, patience, persever-
ance with which he has tried to make
the State Governments respond to his
proposals for safeguarding the rights
of the minority languages and I think
it is an institution which has given us
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considerable m'perience as to how
these ma’._:z should be Thandled.
Among the many languages with

which the Report deals is my own
language—Sindhi, Of course, for my
own language, I do consider, on merits
and m justice that the legitimate place
is the Eighth Schedule, But I do not
propose to go into that question today.
The Report also deals with numerous
difficulties which my language has had
to face at the primary and secondary
stages in various States, With these
questions also I do not propose to
deal today. I do intend to take them
up more fruitfully at a personal level
with the Ministry or the State Gov-
ernmentg or with the Commissioner for
Linguistic Minorities. Today, I shall
speak on certain basic questions which
affect the interests of all the languages
including mine and much more,
which affect the interests of the nation.
I w111 make some concrete suggestions
in this conmection I do not think that
the question of linguistic minorities
is some kind of 3 minor question of
mere linguistic minorities. It is basi-
cally linked up with the question of
national integraion both at the State
level ang at the national level. The
feeling of consolidation inside the
State, the sentmn:enit which makes
every section of the people in a State
develop a warm»hearted State loyalty
is invelyed in this and so also is in-
volved the national feeling in  the
country as a whole, We know that it
was over the language question, a
minority language question, that blood
was shed in the Brahmaputra Valley.
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It was that shock which made us all
realise that special steps have to be
taken for national integration. We had
big conferences and we have set up an
Integration Council, all because the
question out of which that most un-
fortunate event took place in my
second home, Assam, showed us the
weakness of our internal situation. And
I do plead with the Government not
to consider the question of linguistic
minorities as a mere question of
language. With the question of lan-
guage are intertwined certain very
vital sentiments of a human being. No
one can read the Introduction of our
Prime Minister to Mr. Pandit’s Eng-
lish version of Raja Tarangini with-
out feeling with him about the impor-
tance of the element of language in
the human being’s composition. I do
therefore plead with the Government
that we must deal with this problem
as ap important problem of national
integration.
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And the suggestions which I want
to make are that there ought to be
now not a mere Commissioner for
Linguistic Minorities but we must
have at the Centre a Minister for
Minorities who may be a part of the
Ministry of Home Affairs. We find half
a dozen villages in Kannada-speaking
areas not willing to be under the rule
of the Marathi-speaking majority. I
give one such illustration only. I found
in another State soon after that State
was created into a separate State
based on language suddenly the
language in small informal committee
meetings changed. In a Committee of
nine which included two people who
did not speak the regional language,
the latter found themselves entirely
out of place because in the informal
committee meetings they found that
overnight the medium which every-
body understood was replaced by the
regional medium and those two could
not fully participate, They might
have understood others vaguely but
they could not fully express them-
selves ang they felt that

[ RAJYA SABHA ]
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Minorities
they two had no place in
that Committee of nine and

they felt themselves as outsiders, It
is that psychological impact and reac-
tion which we must avoid. I am one of
those who believe that the acuteness
of the minority problem, even the
acuteness of the linguistic minority
problem, is the reaction to the attitude
of the majority. Wherever the majo-
rity considers the minorities in a
State as part of the family, wherever
the State majorities think that others
are their younger brothers, not merely
younger brothers but brothers, there
will be no difficulty. The attitude to-
wards the minorities or the linguistic
minorities has to be one of family re-
lationship, of oneness, of ownness, what
we say in Hindi, of apnapan. But 1
find that that feeling does not exist,
On the contrary what I find is that the
feelings on account of language are
becoming more acute. In every part
of the country we have some focus of
discontent. In every State there are
a few small focii of discontent on the
language question whereas a large-
hearted long-visioned nation would en-
courage whatever languages there are
in the country. The more liberally and
generously is the language of a mino-
rity encouraged the less does the min-
ority have the feeling of minority.
They also begin to develop that feel-
ing of apnapan. It is not merely safe-
guarding the rights of a minority; it is
not merely the negative act which we
‘have"oo do it is not simply that we
have' to prevent some difficulty but
we have to encourage them and we
have (to see that they also feel that
they are members of the same family,
maybe younger members of the family,
and therefore the majority in every
Statelshould cultivate deliberately and
a develop—and we must have a defi-
nite , programme of developing—that
the language of the minority, let them
feel that you regard their language
as your own. Take for instance the
State of Gujarat, The Gujarat State
should encourage the Marathi langu-
age and make every Maharashtrian in
Gujarat feel that Marathi is also con-

i as one of the languages of
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Gujarat. I do not want to give more
illustrations. It is that kind of feeling
proceeding from the majority which is
in political power which will make the
linguistic minorities feel less as min-
orities. The acuteness of feeling, the
conflict, the feeling of tension will dis-
appear because they will feel that they
are all taken care of; they will feel
that they are allowed to develop and
grow. I have no doubt that it is in
that atmosphere that the minority lan-
guage people will take more agreeably
to the adoption of the regional langu-
age. Their whole attitude changes in
such an atmosphere, Therefore I do
plead that we should deal with this
matter from a larger and higher stand-
point and we must not regard it
merely as a question of linguistic rmin-
orities. And here I am not address-
ing anything which the Commissioner
for Linguistic Minorities has to hear
but I am saying something which the
Government as a whole should in my
opinion attend to and consider. I
therfore suggest that we should not
only have a Minister for Minorities
at the Centre but we should also have
annual conferences where the Minis-
ter-in-charge of Minorities will preside
and it should be attended by the offi-
cials from the States who have to
deal with the minority language ques-
tion along with the Commissioner for
Linguistic Minorities. In such annual
conferences the various difficulties,
blocks and hindrances will be discuss-
ed and some kind of a way found out.
And every two years there should be
bi-annual conferences, presided over
by the Home Minister at which the
Chief Ministers of the States on whom
has now been placed the duty of
seeing to the rights of the linguistic
minorities will glso attend anhd in those
conferences the broader questions of
policy would be decided, More than
that, the third thing that I suggest is
that the treatment of minorities must
now become formally a Central Union
subject. We must include specifically
and separately the treatment of Min-
orities as a Union subject. The Centre
must take a more active, and in my
opinion more directive part in regard
to this matter because it is not a ques-
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tion of a small minority in Madhya
Pradesh or a small minority in Assam.
It is a question of minorities which arz
spread all over India. No country in
the world probably has a minority .
problem so complex as ours because
our linguistic minorities are spread
out. We do not find one State with
one linguistic minority. We find lan-
guages which are majority languages
in one State are minority languages in
several other States and so through-
out all the States we find the multiple
minority language problem persisting.
Therefore I suggest that we must deal
with this question in a broader way,
with a longer vision and absolutely in
the context of national integration. 1
consider the question of the minority
languages as one of the basic stones
on which the foundation of national
integration has to be laid and I do
hope that whatever suggestions I have
humbly made will be considered be-
cause I regard the matter as very
very vital for national unity.
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Fuw g fea, Nw fafredd &
FRT TATE T, IFT A T8 9IS a8
#1, ¥8 feaad AR g% g qaw
T2Zq FY a1 HES AKX TG | IT A FATH
AT 73 g% Fgr § avF | v fr 2
T GHaE A AW AT A AN ! AR
Fz@ TaTHE AT R K qATHE K
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[sireeft wfer firaard)
HRAE F T FE R BT T
¥ argw Tafaeer freft it #Y e
@ ¢, mfaw F aww qarges 39 99
It T G FQ &, BRT 7o g7 *
43 FT 7 ATI 9 HAA T FL A1 39F
A AR & 7 AT I AE Y W
AR AT AAWAT T H BT 7 oy,
forg o< 1 4T STrg Ay 3 A Y
AT gara g F 78 e s A
& AT g1 FFaT WX ORI
FOF da1 1A G 1 Y a1 Fy S
& fr fo=dt w1 95 ® ag7 st wF
agt & A AN wEh o adY § Wy
AR AT WRT H 97w
qAGAH § FQICF AT JFAC A T
qr f& wEEiET @@ § f7 far
freay & OF T, 9O T A_Y
ygig@, ¥ o At wem AWl ¥
gFTT AT &, WIT FO AAT FAVRI
¥ aefr g, afwT gt oF sfan 48t
Fg fagn san, $AT g AT OGHAT
grady g § 5 fegem ®
gt &7 H a3 ®T fw gam
F1 | AT g, a1 3@y a7 2 B wm
T T ST & STET A fAedE)
&, 9% 1% foa@rd & ar 7 | ¥ 9
S FT I F AR AEAfE #
WAl #1 Fwer  FTm e
¥ omamw g Feaf § faay
ot At § At HeAT dFHT TI
¥\ @ 8 qf A7 A8 8 B g
g9 I HIT a1 F T F1S FHAT A1G
qT A | BT AAE F TF aTE A 8,
IR TEAT Y § WX UF agT a9
FFmFeT [T & | ¥ aEm Fai w
¥ %< qfagl ¥ UF qa79 S99 gt § 1
T aog & feedt oo 1w ) gAY
TEIIG AT E A AR Y
fergeam #1 gl -7 T &
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o I § ey gam A e &
frar agf awa &, e Y sofpoa
TATH ZT AT AT I T FTQOITL FITH
it 8, 7 gfar § grggua § qF ot
AT &, A A FfRae Fa Ay v
®, A1 WG WA fAq avaAT gET
¢ | zafag gm anr ferdY &7 oy &
fag, Sg61 Fg@T | & fau, SR
maw § wRyT w0 F fag wifew
FEAT T FUAT & | WK T EY
fegam & Towrd gawt #1 FEw
F & fa2 faaft Sifam w7 =nfgg
T Y T E A DY A aF AR
gidT, AT a9 9919 fgt & &0 =
T ZIAT WL T FAWEHT T ZIAT
dfeqr 1Y gl d FRrar fw
WAFT TFAGAT A AASTT FT TEY
91 il & AT I 999 AA-A
FFW AT TF 43T 7477 & | qafFewdy
2 fF atdt St F qrR fggendt 9
FT UF ATfe@r a1 QY &Y g ag
a1 £ e #t ot miwas warT Y
ag fegendT amet s A fgegmariy
F1 3T WHAFT § ferar A, FEAnT
¥ A e W, afe s S
TEY F7 7E A 7 aa fedt § AT
Uy 7 ®atw g fowi gl #
TAT FAT A AT FEwy A R
{ome JquAT F AW fomr s o
ST q% geAaTs ATt ¥ AFT §RIQ
qF 914 T 9AIA §, I8 ALY T H
T3¢ g1 K1 HiEeraay F1 FT AVHT
fear s ) gAY @Y J19 9T QI HOET
21 T YT HiasAe Fa o 39 9
F1 § FE FT 9T | SRR A AT
foqie § fomr & (7 go @z adr E Y
W g F AL AAAr § | F feedy
fafree aTga § 78 qoar TiEdt § %
i fafaeedr 3 39 O o FE gFEE
ferar a1 781 1 T 91 w39 A9 A
WYL FIA FT FOAT @A § AT HEN?
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AT wEAMET & JEMEF § qg A
w4 § 7 \

W&l A% AGAAE] FT ATHAT 2,
AHAAAT ¥ B &Y qA F F0or & amg
AT IO AFEAT e e auaAr ardy
7T T AT Ay A we 4, g AT
F1 IFA I H TAT FH THLIN I
faar | 359I #7 3 FE T F FCAG
oy A, a7 2§ RS qy oy
AT agl W 6T I TAFA FLF AV
AIARLIT &1 MG AT T AT 3§ HT
o FIAT AR § | WAy HaAATEL
*Y BT SAEY T g T ) ¥
7g AT & fF go oo F Az § FAT
® @l gF wEdt 33 @Ay § A
fead-agy § | we fagd-a ¥ Tt &y
TV 37 FIAg <G 7 g2 A7 T ZwiT,
Y o qAE FY FET F A G =S R
TS W FQST JEHT OH &, AT IH AW
F) araq &, frad & M7 9 &1 fev
T §9 3% 0¥ & £ fasT Fgr sar
% & oy feediism ofoar & 3%
F1 Fg1 oman & o 35 -=nfer gfar §
T IaF F¢ it 78 §r w o
ZafaT g o fY o F AR § FAATF FIAF
q o oAt fore & wFy aswq fear
g 75 @@ a7 9 ;T qmi F fag
Frfar qasar &

dvfz avg & wwae df9sw @k
Ffear & AAY ¥ AT TEGT 3]
aret ¥ aw Ry | T § AR are
Ffws g% ( FTAET FHET T AR
wr@m wgr fradr whfemt a AR
frqdY FFEH 55 | afFT g7 77 F
SaTa 7 IAFT T4 TR U & B aw v
Fvy & OF o7 97 wrarT 4 g S@q |
T BT ot adt gard BF o g
foat gWIR F=41 F A WA@Y
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To fro & w? gidft § I AqHE
sram § 1 fagr o wer wdw F AR
§ oAyl & M osaEr ey qw any
T § fr agt #r qftwa & AR
& o 3% Tar a8 71 & OF o Fewww
Fo qYo # & 7 Wew 937 ¥ o & W%
T AT qF Frg & o gAv & Ay
T Tw AT g foedr ¥ faeaam
7 g, afea fee oY gz Q@ AT §
f¥ fome O 797 28 #RwW qer @
wra & i a3 off o Yo AT FE &
At # A T wE g Wy

&7 faeelt F1 qgraet €Y A g7 gy
T TF qTp7 ITF AT AT F A0
A FqTT TERI-3E A T oA
FUA geaTed &1 oY fF REAT @Y 9
w7 % §, A I ot & Pt ¥ e
T 3 Q9 A F Afewd
A s o ggr feedr Al 3 AT
FAF H @A &7 FTLATE &Y | STgi aF
T TEAAHE FT gAE &, A1 FhE-F0T
FATE T AAA FT 4GV 7 qUT I
4 ¥ a8 waqde &Y @ 3 I )
AT § gRA TAHT F AIA IW AT
Fi 7@ WY TE97 ¥ T fwan, w9
af F1 fF & qU gwfa & ggan &
9 &, FCF qAET qgi 72T FAGT &
wAE g o § | gEE I 9T &
OIS FEY AT | OATET WY TG & AR
zfAq T qIET O W @ ST
AT a1 g AFATT T AT
A &5 AW g ¥ gY@ ¥
[ad #7 TIAT Fd F 1 BT foqevsy
FfaS ggaaw & | AR T FO Y
frat & ag oHIST ¥ ard, a7 WgAaq
F @ awi A faer & W3 gwnEr
gaA A A K A A e w gy,
=1g afed § &1, I # &1 a1 Feelt ga
¥ 2T FWHT I 9L K75 OFAA A FrT
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qL 98 AAT FOAY FElEE w7
A @@ F;oar 1 oW fEeer ®
T AET ETAT FAT F

tFAd A ¥ oz d w5 g B
T T ATTF BHAT T AEAT TATHE
# JIF & TAT AT IGE JT AT JT A
T oag 73 oY fr Ay & el
JTF F IFA IAR AW T A
37 afe A A7 Far § 7T T Al
A & A IFE TET Sy BT
AT A F gA0F A FrE AW IE
fergeara #1 qraar qaral § & =0
dadr a0 FE FET A FAA w®
IA | AFA QT MAREE T Y SEIE
Wt AHAT AT IgF qv A g AT
ariw Ag g Afew w@ ogw A
FiAT g€ a1 g @ fF @ qi o«
war o & 5 S 1 deFA w1 AT
AT | ZAET Ay a8 o1 e K aw &
fefezar ®7 amaq aar 7@ ¢ fv =0
Q% &R ¥ fsrAd & 93 § Hepq A
F oo 3 8 3 A om drre T
ITH Fg AAT AT AGT A7 7 o Ao
TAAHT A T ALALT HA § I AZE |

TOF FATAT TEVAET UTH QXA
7 farar fF garan ¥ qeaesi #Y gaaforg
A gEG FAT 9HE FL AR GFE
a2 a8 v @ Fm A fF gArfae
@R Fr Ay oqr q8d o
JTEHTAT @R A1 g% 9T O/
anwe g e 0 w@w oA
TaidE & AT AT a1 FQ@ &
TR o, aAde & Efaw wee gy #
T FED TIE BN AT F AFA
A1 TEAdT H7 TIE FUGH FA F A
aY% Zfan FAS Grad g | e
gl & ag Fg fzur v v 9fs awd
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AT TET g7 gHAT, T WF Frér
& zafag 3 § Fri 7Y & s aedy |
g 1 fiIF f I & moF qme
WEl | gEH 78 AFag § oA @
TaAted fagiv &7 At &1 w97 7@
fear & | 37 &7 =2 #1 BrEFT 98
frdt astawgdt &1 faar v A afew
qifafess naega #1 fawm g% Iar §
fr frdY g & oot ® oy grmg dar
F faxr g forag Ofwas dqoa #v
AT BleT AT qAF A

3T W€ AAEN1T & a9 § Tadde
§ Tt wEat B 3w fod & =y
famifedt & sast ag AT #X A
AN AT 36 J7 FT g7 97 HIT
A Fihw § gYATCT GHAT H
fra awg A< frar a7 A W oy
TF A2 5 7 ¥ it &
JFME AU F IR FIT QX AR &
e fFr s

a7 e g fF ag qafear 9 &
S fr gare areafo e s Saaew
aan S 7 F¥a7 ¢ fF ardafeeg &
fae giw fafedt & o=z oF fafaeex
g7 foar sl 1 &Y @ wgey &Y
ag #2141 fx FawT gur fag 39
FEAE A TR IO 39F Ty
Fr§ AT 8§, FE wieaarTT Ag & o
¥z fas uw Faid gust qrer & 2 faar
FM A gH 8T H T@FL 39 9%
FEAT F% F0 1 gatay fas o
FA%I IEYT AG & | FW FI AWA-
IAAT I JEE § AR ANT-TUAE
v fafreex & O awar & 1 zafac
il qF feedy fufreee, giw fafet
¥ WYL g gl qG TEARLT §OF §
W AT A9 FT w4 § £ g =7
a1 fegradt o3 omd &1 g% qae mar
# nafeas @gt #3% 5 1 ]
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Surt R. M. HAJARNAVIS: Sir, I
just want to say this. May 1 express
my apology to the House and especial-
ly to my friend, Mr. Chordia, because
while he was speaking I appeared to
be in conversation with another Mem-
ber. I might assure him that 1 was
trying to get certain facts relating to
the very subject of this discussion
from an hon. Member of this House.
There were certain issues raised re-
lating to a sensitive spot, and I also
knew it vs he himself remarked, and
I am going to reply to it tomorrow, I
will read everything which has fal'en
from the hon. Member with very great
care which I always do. I apologise to
him for the lapse. !

Sart A, D. MANI (Madhya Pra-
desh): Mr, Vice-Chairman, the House
has had an opportunity of discussing
these four years the report of the
Commissioner for Linguistic Minori-
ties and I am glad to say that as a re-
sult of the work of the Commissioner
and the work of the National Integra-
tion Conference the so-called minority
languages’ situation in the country has
considerably improved. Sir, in the
years to come the regional languages
will develop in all the States services
of the Union and perhaps after five or
ten years serious difficulties may be
encountered by the minority commu-
nities in various States in the matter
of education and in the matter of em-
ployment. Already certain language
and regional pressures there are in our
body politic, and I may refer here to
an Observation made by the Commis-
sioner in his report that in West Ben-
gal for certain posts which were ad-
vertised the qualification that was
ingisted upon was that the person must
have good power to speak in Bengali.
This would rule out members of the
minority linguistic communities in the
State services of West Bengal. It is
again significant—I am not criticising
the West Bengal Government but 7 am
only quoting what the Commissinnier
has said—that when the attention of
the West Bengal Government was
drawn to this matter, no reply so far
had been received from the West
Bengal Government. |
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Today the position is that the
Commissioner for Linguistic Minori-
ties has a statutory status by virtue
of the fact that he holds his office
under article 350B of the Constitution
and he hag to carry out the obliga~
tions cast upon him under article
350A of the Constitution. Govern-
ment has been coming forward with
so many Constitution (Amendment)
Bills and I would suggest to Govern-
ment that in view of the fact that
the regional languages are being deve-
loped, article 350A should be amend-
ed to give more powers to the
Commissioner for Linguistic Minori-
ties. I shoulgd like to  read out the
text of the article—

3824,

“It shall be the endeavour of
every State and of every local
authority within the State to pro-
vide adequate facilities for instruc-
tion in the mother-tongue at the
primary stage ....”

I want to emphasise on the words
“at the primary stage.”

“ . . of education to children
belonging to linguistic minority
groups; and the President may issue
such directions to any State as he
considers necessary or proper for
securing the provision of such faci-
lities.”

I would like this article of the
Constitution to be amended to provide
that the President may issue directions
to the States when he feels that the
language minority groups are being
discriminated against in respect of
employment in any State ang that
they are not being given facilities for
higher education. Under this article,
all that the linguistic minority group
can ask for is education only up to
the primary stage, not at the second-
ary stage and not at the collegiate
stage. I think that this article should
be amended so that it will enable the
President to give directions on the
basis of the recommendations that the
Commissioney for Linguistic Minori-
ties may submit to him from time te
time.
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The second point that I would like
to mention ig that in view of the
regional languages being developeq in
every State—and 1 have no com-
plaints against such development—the
Union Government must provide the
safeguard thai in every State, provi-
sion iz made for education in the
Union language or the Unijon associate
language. The Union  associate
language c®-r 1965 is going to be
English, and the official language is
going to be nindi. It should be made
compulsory .or every university in
the count,, .. allow the students to
appear in either English or Hindi, not
necessarily in the regional languages

3825

and not necessarily in the minority
languages. As long as the avenues
are open for a minority linguistic

group to get education in English or
Hindi, it will enable them to improve
their chances of appearing for the
examinations concerned, and these
two languages should be made obliga-
tory and compulsory on the part of
the universities concerned, Other-
wise, while we will be developing the
regional languages, we will be un-
toosening those bonds which Thold
India together.

The third point that I would like
to make is that unfortunately, few
good text-books have been published
~in the so-called minority regional
Tanguages in every State,

Surr M. SATYANARAYANA. May
I ask the hon, Member to explain?
‘When a particular regional language is
declared as the State language-—which
means that that State language has
to be used as the official medium for
the purpose of carrying on the ad-
ministration—and when that language
also has to receive the same atten-
tion as the medium in order to enable
any man whoever useg it to use it
efficiently, how can that language be
eliminated from the medium of ins-
truction from the primary stages?

Surr A. D, MANT: I am not suggest-
ing that the regional language should
be eliminated. What I am suggesting

[ RAJYA SABHA ]
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Minorities
is, if I am a student of the Madras
University and I get education only in
Tamil which is the regional language
and if I happen to come from Sindh
or from Punjab, I should be 1in a
position to say that the Madras Uni-
versity holds examinations in Hindi
and English also. If there i3 nc
instruction pravided in the colleges,
the university regulation should be so
amended as to permit a student to
sit privately for the examination. He
must have the necessary opportunity
for learning the Hindi language, and
that ig the only way in which he can
get adequate opportunities or chances
for employment not only in that State
but in other States also.
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Surt M. SATYANARAYANA: That
iz the three-language medium.

Surr A. D. MANI: That is the
three-language medium. The three-
language medium has been suggested
by the Chief Ministers’ Conference.
The three-language medium should
be insisted upon as a necessary obli-~
gation cast upon the President under
article 350A which I read out just
now.

The point that I would like to make
is that the Central Government itself
should publish model text-books in
the regional minority languages, and
it has been one of the recommenda-
tions of the Commissioner for Linguis-
tic Minorities, We cannot leave the
publication of minority languages
text-bocks to the State Governments,
some of whom may be accused of
indifference to the development ot
minority languages.

The fourth point that I would like
to make is that the Commissioner for
Lingustic Minorities has stated in his
Report that pamphlets should be pub-
lished in every State giving informa-
tion on the rights of the ‘minorities
under the Constitution and the oppor-
tunjties that are open to them for
getting primary education in terms of
article 350 and other matters. I am
not in favour of more pamphlets
being issued wupon the rights ot
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minorities. What I am interested in
is to see that the right of the minori-
ties should not only be protected but
the right of the minorities should be
the foundation also for national unity.
If we go on publishing pamphlets
giving information about the rights of
minorities, we will not be develgping
what I may call an all-India sense of
unity.

I am not in favour of the suggestion
made earlier in the debates that a
Minister should be appointed in the
Ministry of Home Affairs to look
after minority affajrs. As the Prime
Minister has said, there is not going
to be a second list under the Kamaraj
Plan, and let not one more job be
added to the Ministry without anv
well-defined functions. What I would
like to say is—and this is very im-
portant—that in every State, the State
Gavernment should constitute a Min-
arity Languages Board which will
meet from time to time and tell the
State Government what steps should
be taken by it to see that they get
the necessary linguistic protection
under the Constitution.

Sir, I would like to make a refer-
ence to the demand made that the
electoral rolls should be published in
the minority languages., The Election
Commissicn has partially considered
this matter in the case of Punjah.
But if we go on publishing the elec-
toral rolls in the minority languages
and the regional languages, what will
happen is that we will not be deve-
loping the all-India language  after
1965, namely, Hindi. We have taken
the decision to make Hindi the all-
India language. And Sir, as a person
who has passed two examinations in
Hindi and whose mother-tongue is
not Hindi, I would like to say that
having taken the decision to make
Hindi as the all-India official langu-
age, we should decide to make it the
national language also, so that in
course of time, as English has been
adopted by the immigrant commmnity
of North America, we can make Hindi
the real national language of the
country, maybe, fifty years hence.

869 RSD.—6 ‘

[17 DEC. 1953 ]

for Linguistie
Minorities
I would like to mention about the
electoral rolls. We have got 1o see
that the electoral rolls are published
in Hindi and English and in the
regional languages. s
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AN. HoNn. MEMBER: What
the minority?

about

SHrr A, D. MANT: The minority
community must blend itself with the
local surroundings and learn at least
ona of these three languages. If nol
the regional lamguage, it at least
should learn the all-India languages,
namely, English or Hindi.

Sir, in our anxiety to protect the
minority languages, I do not want
that we should develop those specious
seeds nf separatism which are ine
grained in our minds. On accouni of
our tradition and on account of the
fact that the Indian society is based
on caste and other considerations, al-
ready so many forces of division are
working in our minds and we dn not
want the minority languages to be
made a cardinal issue, as it this is
the only thing which is important,
Far more important is the Indian
national unity.

[ would like to make a refercnce
to the craze—I would say, a wide-
spread craze—of the various State
Governments having sign~boards iu
tha local regional languages. Even
tha mileage is indicated in the Deva=-
nagari- script (Interruption). Yes
It is because you have never travctied
all over India. You have been sitiing
in Madras under the shadow of Shri
Kamaraj Nadar.

Tue VICE-CHAIRMAN (Smrt M

GoviNpa REDDY): Please  proceed
and make your points. You have
only two minutes more,

Sart N, M. ANWAR: I am sorry

that Mr. Mani suffers from terrible
ignorance ags usual. I was applauding
his proposal.

Serr A. D, MANI: Imagine the
condition of the tourists who come to
India and who go from State to Siste
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and their trouble in finding out the
directions on the roads. They find
that the sign-boards are in the
regional languages. At least, as far
as the wroad signs are concerned, they
should always carry the national
languages also on the sign-boards.
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Bir, one more point; the national
Janguage will be Hindi and English
&lso will be an official language—I
know my friend, professor Ruthna-
swamy, does not like the expression
“pational language” of India,

Now I would like to make refer-
ence to the position of Sindhi. Under
the Constitution

Surr M. P. SHUKLA  (Uttar Pra-
desh): I rise on a point of order; I
do not think the Constitution pro-
vides for English as the national
language of India.

Smrr A. D, MANI: Sir, I am only
saying that English will be an asso-
clate official language afier 1965, and
in termg of the constitutional provi-
sion I would like all sign-boards to
have letters engraved or painted in
Hindi and the associate official langu-
age—which is English—after 1965,

SzErr M. P. SHUKLA: No, it should
Be in Hindi and the Regional langu-
age,

Tee VICE-CHAIRMAN (SERr M.
Govinpa Reppy): He has just one
ar two minutes more; please do not
interrupt him.

Sarr A. D. MANT: Sir, I was mak-
ing reference to Sindhi, that Sindhi
ghould be included in the Eighth
$chedule of the Constitution, The
Sindhi community has suffered great
privations after partition and large
islands of Sindhis are to be found in
&lmost every part of India. They have
contributed to the economic develop-
ment of the country, and if they feel
very strongly about their language,
we should take all steps to preserve
it, and the best thing that we can
do—whatever the deficiencies in the

[ RAJYA SABHA ]
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script, or whatever the deficiencies in
Sindhi literature—ig to include Sindhi
ag one of the languages recognised dy
the Constitution in its Eighth Sche-
dule.

Sir, I would also like to make the
plea for the preservation of Urdu and
the development of its culture, There
is a good deal of dissatisfaction in
U. P. and I would like to say that
the extent to which we extend our

_ sympathetic and generous support to

Urdu will be an  expression of our
demonstration of national solidarity
and of our being above communal and
other pressures.

Thank you,
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I have got many points.
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Article 29 says:

“(1) Any section of the citizens
residing in the territory of India or
any part thereof having a  distinct
language, script or culture of its own

shall have the right to conserve the
same.”
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Artice 30(1) says:

“All minorities, whether basged on
religion or language, shall have the
right to establish and administer
educationa] institutions of their
choice.”
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Article 30(2) says:

“The State shall not, in granting
aid to educational institutions, dis-
criminate against any educational in-
stitution on the ground that it is
under the management of a minority,
whether based on religion or langu-
age.” iy
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Article 347 says:

“On a demand being made in that
behalf the President may, if he is
satisfied that a substantial propor-
tion of the population of a  State
desire the ugse of any language
spoken by them to be recognised by
that State, direct that such language
shall also be officially recognised
throughout that State or any part
thereof for such purpose as he may
speci.fy.”

Then, in Chapter IV, article 350
says:

“Every person shall be entitled to
submit g representation for the re-
dress of any grievance to any officer
or authority of the Union or a State
in any of the languages used in the
Union or in the State, as the case
may be”’

Then again article 850A says:

“It shall be the endeavour of every
State and of every local authority
within the State to provide adequate
facilities for instruction in the
mother-tongue at the primary stage
of education to children belonging to
linguistic minority groups; and the
President may issue such directions
to any State as he considers neces-
sary or proper for securing the
provision of such facilities.”
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In Chapter IIl, the Report says:

“The States Reorganisation Com-
mission suggested that the Govern-
ment of India should adopt in cone
sultation with the State Govern-
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ments a clear Code to govern the use
of different languages at  different
levels of State Administration and
take steps wunder Artcle 347 to
ensure that this Code is followed.
The Commission made certain re-
commendations in this regard, most
of which were accepted by the Gov-
ernment of India and were included
in the Government of India Memo-
randum 1956. The decisions of the
Chief Ministers’ Conference on this
subject are as follows:—

(a) No State is completely uni-
lingual and therefore
publicity is required other langu-
ages in use in the area should be
‘employed.

(b) Where at least 60 per cent.
of the population of a  district
speaks or uses a language other
than the official language of the
State the same should be recog-
nised as the official language in

that district in addition +to the
State official language.”
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“(¢c) Whenever in a district or a
smaller area a linguistic minority
constitutes 15 to 20 per cent. of the
population it would be desirable to
get important Government notices

and rules published in the language
of the minority.”
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Mr. Kureel, make

other points, if you have any,

I have

got many points.
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Article 29 says:—

“(1) Any section of the citizens
residing in the territory of Tndia or
anypart thereof having a distinct
language, script or culture of its own
shall have the right to conserve the
same.”

ad  WET FZ TR

Article 30(1) says:—

“All minorities, whether based on
religion or language shall have the
right to establish and administer
educational institutions of their
choicae”.

[ 17 DEC. 1963 1]

for Linguistic
Minorities
TR gA FEAITAT FATE] ATed
g 3 qIT &1 GER! AT AES 8
@t gOF T G F WL AT
@ifgd | wR F F@ar § 5 ot 9w
I{ T AITF § gL GTHIL FT TTH
¥ ¥ 3= Tegudt &) gl 9§ 93 £ A
g o 9 Teid 1 v frw A o }
3% frdr awg 1 3ARE 4 &
ST 1 gEE OF W NrdryT g
AEfFT qo 3o FFIF X F

3848

Article 30(2) says:i—

“The State shall not, in granting
aid to educationa] institutions, dis-
criminate against any educational
institution on the ground that it is
under the arrangement of a mino-
rity, whether based on religion or
language.”
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g I g fg &t wy g
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Article 347 says:—

“On 3 demand being made in that
behalf the President may, if he is
satisfied that a substantial propor-
tion of the population of a State
desire the use of any language
spoken by them to be recognised by
that State, direct that such lan-
guage shall also be officially reco-
gnised throughout that State or
any part thereof for such purpose as
he may specify.”.
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Then, in Chapter IV, article 350
says:— ’

“Every person shal] be entitled to
submit a representation for the re-
dress of any grievance to any officer
or authority of the Union or a State
in any of the languages used in the
Union ¢r the State, as the case may
be.”

Then again article 350 A says:—

“It shall be the endeavour of
every State and of every local aut-
hority within the State to provide
adequate facilities for instruction in
the mother-tongue at the primary
stage of education to children be-
longing to linguistic minority groups,
and the President may issue such
directiong to any State ag he consi-
ders necessary or proper for secur-
ing the provision of such facilities”.
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In Chapter III, the Report says:—

“The States Reorganisation Com-
mission suggested that the Govern-
ment of India should adopt in con-
sultation with the State Govern~
ments a clear Code to govern the
use of different Inaguages at dif-
ferent levels of State Administra-
tion and take steps under Article
347 to ensure that this Code in fol-
lowed. The commission made cer-
tain recommendations in this re-
gard, most of which were accepted
by the Government of India, and
were included in the Government.
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of India Memorandum 1956, The
decisions ‘of the Chief Ministers’
Conference on thig subject are as
follows: —
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(a) No State is completely uni-
lingua] and therefore wherever
publicity is required other lan-
guages in use in the area should
be employed,

(b) Where at least 60 per cent.
of the population of a district
speaks or uses g language other
than the official language of the
State the same should be recognis.
ed as the official language in that
district in addition to the State
official language”. ‘
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3T QAN qF FAA A4 frar mAr )
gt qF Lo fro ¥ _FTawas & awi
fo GTHE AN I AT Ig FZAT
m fad EaTe Ay § T g §
g 937 ¥ TR gaF F AN AR
TET SHEATY AT I 1A § 1 §ArE
TR g grent dfsmm aray §
g7 a@ ¥ d0 fro Uk feeft &
I A Srfr g 1 wemwRw , e,
M,  USTEIH HI AT I3 F oY
a7 & Fr & 9 I Ay § AT
guardy § 1 gafwe F acerc ¥ 97 wH
FTHEAT § fF 9gi aF Fo drosr
qeTs § 99 § 9+ fogme dnew
T FT  FFATH To] ¥ Seg FAT
T 1 F woF gAY SUATE 3 AT
g agar § e dag I
& |

“{c) Whenever in a dist‘rict or a
smaller area a linguistic minority
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constitutes 15 1o 20 per cent. of the.
population it weuld be desirable to
get important Government notices
and ruleg published in the language

of the minority”.
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T H AR Y 98 AT F ARATE (6
e & fawifor & g 99
T g § wwa FE iR |
fafeex. 1 wefea § 9 fawifar
g% 99 9 o o ¥ F forg wEzw
F1 fezrd FA o T0iEgg 1w gH
39 aral #AS FQ & 39 fewrfant
F1 saw § g am § @ fafafes
et v fogE & ST Ee
g9 gHTR @ray 9w #7 9dr g 93
faeger I T AT T
™ AT FAH AE AT A
am & a1 g9 § gl o FFa Ty
¥ A AeAFIT § I GA TG AL
TR 3@ a® ¥ JwAd {aa
T8 R A T AWM |

q Frowr qHAT WA HAT AT
g fF o aqgad &A% qarad o
wvar frar g

SHrRI N. M. ANWAR: Mr. Vice-
Chairman, Sir, I rise to welcome the
Fifth Report of the Commissioner for
Linguistic Minorities covering the full
calendar year 1962, After listening to
the emotional effervescence of my
good friend, Mr. Kuree] Talib in
defence of Urdu as a language of the
Christians, the Anglo Indians, the
Kaysthas, the Muslims, and of every
good communuity. I feel that I am
much relieved of a responsibility

which otherwise I wished to dis-
charge.
Sir, it is now evident from the

wounderful defence that he had put up
for this language that there are as

many as 90 to 100 millions in  this
country who belong to what you call
the Urdu minority, a minority that is
spread over the length and breadth of
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this  country and even in the distant
nooks and corners of this great sub-
continent, But Mr. Vice-Chairman, I
do not take any chauvinistic view al-
though I know that Urdu is my
mother-tongue. But then, Mr.
Vice-Chairman, I belong to the joint
family of linguistic pantheon where
Urdu is my mother-tongue, but Tamil
is my father-tongue, Telugu is my
sister-tongue and Canarese is my
brother tongue, Well, let me tell you
that there are very many languages
of the couniry for which I claim kin-
ship because my uncle and cousins can
speak in these languages infinitely
much better.

Surt A. M. TARIQ (Jammu and
Kashmir): What about English?
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SHrI N. M. ANWAR: English is my
official tongue, but Hindi is my belov-
ed tongue, Arabic my grand-father’s
tongue, Persian my grand-mother’s
tongue and Sanskrit my  fore-
fathers’ tongue, Therefore, Mr.
Vice-Chairman, I} have no sympa-
thy for any one particular langu-
age to the total exclusion of all the
other languages, nor have I any ani-
mus, any antipathy, any allergy against
any language. Therefore, viewed with
that background I welcome the obser-
vations of some of the distinguished
Members in this House, Mr P, N.
Sapru, as he began this debate, gave
proof of abundant catholicity. Indeed
T admire all Kashmiri Brahmins not
only for their beauty but also for their
catholicity, for their dress and vision,
for their sense of love and goodwill for
all the languages of India, and that is
the reason why probably the forces of
national solidarity and emotional inte-
gration have come to be very safe in
the hands of Kashmiri Brahmins.

SHrr A. M. TARIQ: Only Brahmins.

Sari N, M. ANWAR: Kashmiri
Brahmis, Sir,—

Sur1 A. M. TARIQ: Kashmiris, not
only Brahmins,

Sugri N. M. ANWAR: Yes, including
Mr, Tariq.

[ RAJYA SABHA ]

for Linguistic 3854
Minorities
Serr A. M. TARIQ: I am also g

Brahmin.

Sart N, M. ANWAR: What is the
real secret by which we have to pre-
serve these minority languages in this
coundry? It is not by the safeguards
which the Constitution has provided
for and the series of Commissions and
Committees that have tried to fortify
these minority languages in the course
of their recommendationg to  which
ample reference has been made by the
Commissioner for Linguistic Minorities.
It isnot by these paper safeguards that
we are going to ensure the future for
our linguistic minorities. The greatest
proof of minority languages is the
goodwill that we enjoy from the majo-
rity community, Let us try to fill the
dry bones of the Constitution with the
flesh and blood of love and goodwill of
the majority and that way, I feel, I
must congratulate the Commissioner
for some of the purple passages that I
see in this report, as an eloquent tri-
bute and testimony to the statesman-
ship that is now observed in the Sou-
thern State and particularly headed by
the State of Madras which I have the
honour to represent in thig House. 1
am very pleased that even in the
course of the speechr that you made,
Mr. Vice-Chairman, in reply to some
of the points raised there, the glory
belongs to the South, whether it be the
Mpysore State or the Madras State, or
the Kerala State or the Andhra State.
These are the States where we do not
have much of this problem, The Telu-
gus in Tamilnad, the Tamils in Andhra
and equally the Urdu minority in every
one of these four States had
been having very little or no problem
so far as the safeguards for their
language are concerned. That ig the
spirit which we have to foster all
over the country.

Surt M. P, BHARGAVA
Pradesh): And yet linguistic.

(Uttar

SHRI N, M, ANWAR: Now I come to
You, and reveal where it is linguistic.
Nevertheless, why then do we have this
problem hanging as a Damocles’ sword
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over our heads in the North, particu-~
larly in the belt which speaks Hindi as
its regional language? Believe me, it
was very sickening for me to hear
how—I am not speaking of any obsﬁ:x
vations expressed on the floor of the
House but I am here quoting chapter
and verse from the report of the Com-
missioner—if any of the minority lan-
guages had come in as a casualty under
the new dispensation with the advent
of our freedom, it is that most beauti-
ful language for which Mr. Sapru and
Mr, Mani and Mr. Kureel had ex-
ecented their freamendous defence, ie.
Urdu, I ask, why has Urdu come in
for so much of this liability? Is it
because that you are not able to bear
its intrinsic superiority? Is it because
that you have jealousy for its literary
emblishments and cultural excel-
lence? 1Is it because that it is a eye-
sore to you that it carries the tradi-
tion of the composite culture that we
have inheriteq through centuries? This
language which I must say, owes
much of its genius to the collective
wisdom that we have inherited
through the centuries from Sanskrit,
from Brijbasha, from Prakrit, not to
speak of Arabic and Persian, Yet, as
Mr. Sapru very eloquently asked, how
are we going to extend our token of
goodwill of love and sympathy for the
Arab world and for Persia when you
want to knock the bottom of
their tradition in this country
and yet pretend to be friends
with them who constitute thirty
or thirty-five countries along the
members of the United Nations in the
world to-day? I ask, in the wvery
interest of our own safety and security,
for the very preservation of our non-
alignment, it becomes but meet and
necessary and a paramount responsi-
bility that we have got to preserve that
language and foster it and as my es-
teemed friend and great parliamen-
tarian, Mr. A. D. Mani, said, that will
be the proofof our generosity, That
will be the proof of our national soli-
darity, The strength of a chain depends
on its weakest link and break that link
and you break that chain, Where is
this national consolidation when you
want to trample this amalgam of com-
posite culture—Urdu—under your feet?

|
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Here is the report which gives
abundant proof that there are
certain States which despite the
safeguards provided for in the
Constitution, have not been able to
implement them, in spirit gnd in Jetter.
There are still mental reservations and
that only speaks that little minds and
great States go ill together. It is not
good for this country, it is not googd for
the statesmen of this nation, particular.
ly a very great nation where we have
got in the spectrum of our public opin-
ion, different facets of our minorities
that we should hrave to arrogate unto
ourselves the spirit of jingoism or
chauvinism in the name of nationalism.
Therefore I say, such men as Mr. P, N.
Sapru, who happily have come here to
this House, Mr, Jairamdas Daulatram,
Mr. A. D. Mani, Mr, Kureel Talib and
Mr, Santhanam really did yeoman ser-
vice for the preservation of our
national solidarity and really gave
a beacon light for our posterity

by trying to see that these
linguistic minorities are not only
effectively safeguarded but they

are considered as members of the com-
mon family and that with a sense of
brotherhood and fraternity we have to
see that we encourage their language
and culture and their recruitment to
our public services, After all, for a
democracy, the good conduct certi-
ficate for the majorities vests with the
minority, It is not for you to gay that
you are running the Government good
yourself, That does not become a certi-
ficate. Only an idiot praises himself.

Suri LOKANATH MISRA (Orissa):
The Opposition must say.

Sarr N, M. ANWAR: Yes. The
Opposition constitutes the minority
opinion. From every point of view, a
linguistic minority, a racial minority, a
religious minority, a polit:cal minority
will have {o sit in judgment over the
conduct of the majority in a democracy
and a certificate of good conduct from
such minoritfies will be the most tre-
mendous and eloquent testimony to
the vitality of our national solidarity
and to the gtatesmanship of our
national leadership,
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Therefore, I believe that in all these
matters, what is required is that we
must have a large heart and g good
mind that can live up to the challenge
of our situation. Therefore, T feel that
with the flesh and blood of love and
goodwill we have to fill the dry bones
of our Constitution, These safeguards
are mere scraps of paper, not worth
even thre ink that has been wasted on
these pages, unless it be that they are
translated into action, unless it be that
they are converted into reality, unless
it be—and the wearer only knows
where the shoe pinches—that I, as a
linguistic minority, because Urdu is my
mother-tongue as a racial minority—
because ] belong to the Dravidian
stock—and as a religious minority—
because I am a Muslim—as a regional
minority—because I am of the South—
unless I try to give expression to the
good conduct of the majority, I believe
there cannot be an assurance of safe-
guard for the minority which the
founding-fathers of our Constitution
have provided. )
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A very valuable observation was
made by that distinguished Governor
of this country, Mr. Jairamdas Daulat-
ram . . .

Surr A. D, MANT: Ex-Governor.

Sart N. M. ANWAR: Once a Gov-
ernor, always a Governor. From out
of the blood spilt in the Brahmaputra
valley came the cry for the cause ol
national integration. Mark  the
wards, the cry came because he felt
that linguistic fanaticism has raised

its ugly head dividing the
communities in Assam hori-
zontally and vertically, Then it

was the country’s leadership which
had been challenged to face the pro-
blem of national integration. It is a
very sad commentary that after fifteen
years of our freedom, we still should
have to find out ways and means of
how best we can foster our national
integration. Mr. Vice-Chairman, I
must give a warning to the
minority groups myself, particular-

[ RAJYA SABHA ]
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ly to the Muslim  community
spread all over this country, to
the fifty, sixty millions of the

Muslims of India. Let me give
them this warning, born out of my
own experience, and my love for their
welfare that they have got to join the
common stream of nationa]l life.
While I can understand and applaud
the provisions about the mother-
tongue at the primary stage, at the
secondary stage, Mr, Vice-Chairman, it
is different, Let me tell you, that the
Urdu minority which numbers some
80 to 90 millions in this country, they
shoulg take to the regional language,
to the language of their environment,
the language of their surroundings,
the language of the market-place, as
their language for instruction  for
education and for employment, and
for their national get-togetherness,
particularly, when Hindiisso close to
Urdu. That is but meet and proper.
I can give the example of that great
educationist, leader and founder of
the Aligarh Muslim ypniversity, Sir
Syed Ahmed Khan when a century
ago presented this formula to the
nation gnd said that the community in
order to be lifted from the back-
waters of our society, should begin to
impart education in English, should
take to English education, which had
been dubbed as “haram” by the
divines, by the religious leaders of
the community, in the’y hatred for
foreign rule I say, let us remember
this and address ourselves to thig
work, and in the interest of the soli-
darity of the country, lest we be left
in the backwaters of society, let us
see that we adopt the regional
language as our own. That is exactly
what I have myself provideq for in
the institutions which are under wmy
management, the Islamia College,
Vaniya, Badim the Islamiah High
School at Pernambut, and so on.

Ax HonN. MEMBER: How are their
accounts?

Sart N M. ANWAR: Their accounts
are wonderfully fool-proof,
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Tae VICE-CHAIRMAN (Ser1 M.
Govinpa Reppy): Your time is finished.

AN HoN. MEMBER:; What about the
development of Tamil language?

THE VICE-CHAIRMAN (SerRr M.
GovinpA RDEEY): You must conclude
now.

SHr1 N. M. ANWAR: Two more
minutes and I am done, Mr, Vice-
Chairman, I have a few observations
to make with reference to Tamil.
Why should the headquarters of this
Commissioner for Linguistic Minorities
be located at Allahabad? That itself
if proof of a certain dominance. The
Uttar Pradesh, the State to which the
Prime Minister belongs, has not given
a good account of itseif in matters of
the linguistic minorities. It iz the
worst sinner and I am sorry I have io
lay this charge at the door of Uttar
Pradesh.

Tue VICE-CHAIRMAN (Smr1 M.
Govinboa Reppy): You proceed tc the
next point.

Surt N. M. ANWAR: Mr. Vice-
Chairman, my State in the South has
Tamil . . .

Tag VICE-CHAIRMAN (SHrr M.
Govinoa RepDY): You have only one
more minute.

Surt N. M. ANWAR: I am develop-
ing my point.

Tue VICE-CHAIRMAN (Ssrr M.
Govinpa REeDDY): You are develcping
nothing.

AN Hon, MEMBER: What about

Tamil?

Surr N, M. ANWAR: Therefore,
Mr. Vice-Chairman, 1 feel that the
headquarters should be shifted to a
more cordial atmosphere, After &lj it
is the climate of public opinion, of
goodwill and love that must be foster-
ed for the linguistic minorities irx the
country.
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Mr. Vice-Chairman, one more point
and I amdone.Ihave gotthe highest
admi._‘ion for the most ancient
language that this country has ever
produced, While Mr. Santhanam and
Mr, Chordia pleaded for Sanskrit and
that its study should be provided for
in all the States, I was very happy,
because they played intg my hands. I
myself said long ago that there should
be this four-language formula, not
tnree-language formuia,
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AN, Hon. MEMBER: Now it will be
a four-language formula.

SHrr N. M, ANWAR: There should
be this four-language formula for the
solution of this problem  Mr. Vice-
Chairman, Sanskrit is anterior to the
other languages and I want the entire
country to start learning it right from
the base so that all the communities
and sections may be equally placed in
the matter of acquiring proficiency in
that language, the lanugage of our
ancestors, our forefathers rather than
allow Hindi language which is domi-
nating some 50 or 60 or 80 millions of
this country in order to have a
superiority over the rest of the
country, and that mnaturally impedes
the progress of national solidarity,

One more point and I finish. Of all
the languages of the world, the most
ancient is a language which has been
in existence for some 17,500 years or
so, and that is Tamil, a language
which has been living there since
Adam dropped from Heaven. Adams
Rock is in Tamilnad,

SR A Adam
spoke Tamil?

M. TARIQ:

Tue VICE-CHAIRMAN (Smrr M.
Govinoa Reppy): Ordeér, order.

Surr N. M. ANWAR: 1 want Tamil
to be known all over this country.
There must be a National Institute
for Tamil Culture at the capital of
India. ' ’
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Surt AKBAR ALI KHAN (Andhra
Pradesh): You want Tamil domi-
nance? . -
Tug VICE-CHAIRMAN (SErr M.
GovinbA Reppy): You conclude now.
Surt N M. ANWAR: I am only
saying that we must try to preserve
a language which has never been u
dead language, a3 language which has
been living for the last 17,000 years
and more, g3 wonderful language of
solidarity, harmony and love for all

Sarimarr €, AMMANNA RAJA
(Andhra Pradesh): We are discussing
the linguistic minorities,

Tueg VICE-CHAIRMAN (Ssr! M.
Govinpa Reppy): Let him finish.

SErr N. M. ANWAR: I am talking
about Tamil which the hon, Member
does not know.

SErmvaT C. AMMANNA RAJA: I
know, .

Tre VICE-CHAIRMAN (Smrt M.
Goviypa  Reppy): Mr, Anwar, you
must conclude now. You have already
exceeded your time.

Sarr N. M. ANWAR: Yes Sir. I
conclude now. I only say that there
must be a National Institute of Tamil
Culture at the Headquarters of the
Republic of India here for disseminat-
ing the glories of this most ancient
language of the world, the languvage
of love and goodwil]l for all humanty.

Tre VICE-CHAIRMAN (SEHrr M.
GoviINDA REDDY): Shrimati Tara
Ramachandra Sathe.

Sert ARJUN ARORA (Uttar Pra-
desh): Mr. Vice-Chairman, before you
call on another hon. Member, please
give me an opportunity to refute the
allegations made by Mr. Anwar, that
Uttar Pradesh has not treated the
Urdu-speaking people properly., That
is wrong, absolutely wrong.

[ RAJYA SABHA ]
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SerimaTt TARA RAMACHANDRA
SATHE (Maharashtra): Mr. Vice-
Chairman, I congratulate the hon.
Minister for placing this Report of
the Commissioner for Linguistic .
Minorities—the Fifth Report—before
the House for consideration, 1 fuliy
agree with the hon. Member, Shri
Jairamdas Daulatram, that it is the
duty of the majority to make tha
minorities feel that they are treated as
younger brothers, as members of the
same family. I remember one saying
—Do to others a= you would like
others to do to you. This is a golden
rule of life and, Sir, we must remember
that in one State one language may
be the majority language, but it is the
minority language in some other
States. So, I feel that we must
create confidence in the minorities, in
the people speaking the minority
langyage as also in the religious
minorities, and give them every
facility that is needed  Sir, I feel
that it is the duty of the Members ot
this House to put the grievances, it
any_ of the minorities in the different
States before the Union Government
and request the Government to look
into the matter.
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Sir. the decision taken by the Min-
jeterial Committee of the Southern
Zonal Council regarding electoral
rolls has not been imvnlemented. To
quote from the Report, on page 97,
paragraph 587, it has been stated:

“Inasmuch as the people of the
country are expected to take a
serious ‘nterest in the election to
panchayats and local bodies and
they have alread., begun to do so,
it is desirable that the decision of
the Southern Zonal Council is imp'e-
mented without any further losg of
time This would appear possible
only if. as suggested hv the Election
Commission, the Southern States
amend their existine Jaws to enable
publication of electoral rollz of
panchavat and 1local bodies in
minority languages.”
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1 would request the Government fo
look into this matier.
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The hon. Member, Mr, Desai, and
also Mr. Govinda Reddy, mentioned
in their speeches about the minutes or
the proceedings of the Belgaum
Municipality. I would like to refer to
that matter and say something more
about it. According to some, it is
learnt that the Mysore Assembly has
passed a Bill which says that the
proceedings shall te kept in Kannada
and in English if the Municipal
Council so resolves. That :is to say
that the minutes of the proceedings
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shall be kept like that. As the hon.

Member himself explained, in
Balgaum the population is 52 per cent
Marathi-speaking. Secondly, 1 would
like to say something about the pro-
portion of the membership of the
Municipal Council itself.

Tue VICE-CHAIRMAN (SRt M.
Govinpa Reppy): You can continue
tomorrow, The House now stands
adjourned till 11 a.m. tomorrow.

The House then adjourned
at five of the clock till eleven
of the clock on Wednesday
the 18th December, 1963,



